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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 906 OF 2024

IN THE MATTER OF:

VARSHA AGGARWAL & ORS. ... APPLICANT
VERSUS

UNION OF INDIA & ORS. ... RESPONDENT(S)

COUNTER AFFIDAVIT ON BEHALF OF NEW OKHLA INDUSTRIAL

DEVELOPMENT AUTHORITY (‘NOIDA/ RESPONDENT NO. 2’)

MOST RESPECTFULLY SHOWETH:

I, DEVENDRA NIGAM, aged about 54 years, son of Shri NP Nigam, having
office at New Okhla Industrial Development Authority (“NOIDA/Answering
Respondent”), Department- Planning department, do hereby solemnly affirm

and state as follows:

1. That I am presently serving as Senior Manager, in New Okhla Industrial
Development Authority, herein Respondent no. 2 (“NOIDA/Answering
Respondent”) in the present application. I am well conversant with the
facts & circumstances of the present case having perused the records
pertaining to case available in my office. I am authorised to swear the
present affidavit on behalf of Respondent no. 2 and competent to make

the present affidavit.

2. Sa* 1at all the averment made in the Application, which are not borne
* /N K. YADAY | i -
3 n Na‘arm cumentary record and contentions raised in the Application and
1.0, Nay

fcation shall be deemed to have been admitted unless it is
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specifically admitted by the Answering Respondent in the Counter

Affidavit.

3. I have read and understood the present Application before filing the
present Counter Affidavit. I crave liberty of this Hon’ble Tribunal to file
a detailed para-wise reply to the Application as and when required at

later stage, if any occasion arises.

4. That instant Application is filed by Applicant under Section 18 read with
Section 14 and 15 of the National Green Tribunal Act, 2010, inter-alia

seeking following relief from this Hon’ble Tribunal-

“(i). That the Respondent no. 2 to 3 be directed to adhere with
the Original Plan of 2009 and 2011 as per buildings Laws and
not to encroach any common area having designated as Green
belt of the Township in the original plan of 2009 and 2011 and;
(ii) That the all approvals given by the Respondent no. 2 i.e
NOIDA Authority in violation of environmental laws be
declared null and void.

(iii) to direct the Respondent no. 2 and 3, their associales,
servants, agents, successor, attorney, legal heirs, assignees,
whatsoever, etc. to restore the Disputed property i.e. marked
as ‘A’, ‘B’, ‘C’ & ‘D’ (Property bearing plot nos. D-15 to D- 31)
including the Jogging and Cycling track to its Original Form
as per the Plan of 2009 and 2011 passed by the Noida
Authority i.e., property marked as a Sports Field/ green area
in the Original Plan of 2009 passed by the Noida Authority,
Property bearing plot nos. D-15 to D- 31 constructed Upon the
Jogging and Cycling track and the Property marked at ‘C’ i.e
Property adjoining to the Temple.

(vi) To grant Compensation or impose heavy penalty upon the
Respondent no. 2 and 3

(v) pass such further and other orders as the Hon’ble Court
May deem fit and proper in the nature and circumstances of

-

G.B. Negar
RN Ne. 4641

T the case.”
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It is respectfully submitted that the Applicant has failed to identify any
specific violation of environmental norms allegedly committed by
NOIDA. The present application appears to be a deliberate attempt to
misuse and abuse the judicial process, as it is based on distorted and
misleading assertions intended to misguide this Hon'ble Tribunal. It is
further submitted that the application lacks both legal and factual merit,
and its maintainability is highly questionable. For the reasons elaborated
below, it is humbly prayed that this Hon’ble Tribunal may be pleased to

dismiss the application in limine.

The Applicant is attempting to mislead this Hon’ble Tribunal by asserting
that Jaypee Township ("Township") falls within the ambit of Eco-
sensitive Zone (“ESZ”) of the Okhla Bird Sanctuary. However, this
assertion is contrary to the facts established under the relevant

notification issued by the Ministry of Environment, Forest and Climate

Change.

“Extent and Boundaries of Eco-sensitive Zone-

(1) The extent of Eco-sensitive Zone ranges from 100 meters to
1.27 kilometers from the boundary of the Okhla Bird Sanctuary
in the district of Gautam Budh Nagar of Uttar Pradesh and
South East District of the National Capital Territory of Delhi.

(2) The Eco-sensitive Zone is the area up to one hundred meter

from the eastef‘n, western and southern boundary and up to

1.2\7 kilometers from the northern boundary of the Okhla Bird

Sanctuary up to Delhi Noida Direct fly over across the river

bed, situated in Gautam Budh Nagar district of Uttar Pradesh

and South East district of National Capital Territory of Delhi.”

3
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A copy of notification dated 19.08.2015 of Ministry of Environment and
Forest, and Climate Change is marked and annexed herewith as

Annexure C-1.

7. It is pertinent to mention that the boundary of the Township commences
from Sector-128, Noida, along the Noida-Greater Noida Expressway. The
distance between the boundary of the Township and Okhla Bird
Sanctuary is approximately 6.50 KM. This clearly establishes that the
Township is situated well outside the notified ESZ of the Okhla Bird
Sanctuary. Therefore, the claim made by the Applicant is not only

erroneous but also an attempt to distort the facts before this Hon’ble

Tribunal.

8. It is further submitted that as per NOIDA Master Plan 2031, the dam
constructed by the Irrigation Department delineates a flooded area on
one side, while the opposite side has been designated for urban

development, where entire Township is situated.

9. The Applicant has incorrectly asserted that the Answering Respondent
approved the layout plan in 2009, whereas the said layout plan was duly
approved by NOIDA on 16.12.2008. Tt is further submitted that the layout
plan annexed as Annexures P/5 and P/6 in the application does not
demonstrate that the areas marked as A, B, C, and D were designated for

green or recreational land use, thereby attempting to mislead this

'ble Tribunal with false and baseless assertions.

s p@rtinent to note that layout plan sanctioned on 16.12.2008, allocated

3

r prevalent building byelaw. A copy of approved layout plan dated

% of the township's total area for green and recreational land use

6.12.2008 is marked and annexed herewith as Annexure C-2.

P
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11. Tt is important to note that the revised layout plan was submitted by
Respondent No. 3 to the Answering Respondent on 05.03.2014. Prior to
granting approval for the revised layout plan, NOIDA duly invited
objections from all stakeholders vide public notice issued on 25.11.2014
in both national and local newspapers, namely Business
Standard and Mahameda. The contents of the public notice dated
25.11.2014 is reproduced below for the ready reference of this Hon’ble

Tribunal-

“qHT vFRwd gRgler glor & [ 8 #awT vlide & o7
FIesT FIfeavor grRT 99T vaiaa siefie Qe gty & arery &
HaFev-128, 129, 131, 133 134 T1145.84 THE Y7 7 1062.84 THE Y
qv [Agiford e@lga erea1Rrq givr & gadiléa Y- Q=g arafas wiela
8q [351% 05.03.2014 F1 FTET SH1da G¥ Fwv §a¥ HUICHE TIE, 2010 &
ragral & sf~avld Gad gedniad T & o § aaiyd gl &
YIdAe srEctagl/ 39 ugT e/ wng) g he s eElfieerT, da/
Y&GUE & Hraical; @il @l Tl Gl @ @1 ) @ 30 37 & oav
STl ST #1 ol 81

3 IRIaT & fAipard T<fefd giv=r & sradie /) qavs & Jjldc U3,
TIH, U7 (B U5 §ipd) U9 geHIY FHe & Jry el o) srfikaw @
Frafay g7y & sl srafaar fnf@a &g & Fest mifieeo & gy
TR Brafad, dacv-e, G1esT 7 1R g7 areglde Ralsrs & sgyrT
7 RefRa srafer 7 grar werdl wr wadl 81 Reffa safér & guvia ara
ST9fagl av [aare 781 farar s

True Copy of Public Notice dated 25.11.2014 published in the national
and local newspaper is maked and annexed herewith as Annexure C-

3(Colly).

G.B. Nagar
RiN No, 4641
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12. Ttis submitted that after issuance of a public notice dated 25.11.2014, no

13.

objections were received in response to the revised layout plan

submitted by Respondent No. 3 to the Answering Respondent.

Subsequently, a revised layout map was approved on 20.02.2015
(“revised layout plan”) by the Answering Respondent, covering a total
land area of 1062.84 acres (as against the originally planned land area of
1235 acres), was approved. This revised layout plan includes details of
various schemes to be developed under different categories. The revised
layout plan was approved considering the residential density outlined in
the master plan and ensuring the provision of all necessary community
facilities based on the projected population. A copy of layout map dated

20.02.2015 is marked and annexed herewith as Annexure C-4.

14." Therevised layout plan was approved as per NOIDA building regulations,

2010 (“NOIDA Building Regulation”), the detailed land distribution in

the revised layout plan is reproduced herein:

Land use distribution in residential sector 128, 129, 131, 134 on land
area 1019.55 acres.

Sl. Land use distribution | Area (in | Area ( in | Area (in
No. hectares) acres) percentage
of total
area)
5 Land under residential | 246.6991 609.31 59.76
land use
Land under 10.6170 26.22 257
commercial land use
Institutional and 35.5201 87.73 8.61
community facilities
Land under community 6.6760 16.49 1.62
facilities land use
Land under 21.1292 52,17 5.12

institutional land use
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c. | Land under Health use 7.7219 19.07 1.87

4, Land under Green/ 61.9160 152.93 15
Recreational Land use

5. Land under Roads and 58.0364 143.35 14.06
Transportation

Total Land under Master | 412.7886 1019.55 100

Plan Residential Zone

6. Total Land under 17.5255 43.29 N
Master Plan Level
Shopping/ Commercial
centre in Sector 129

Total Land Area 430.3141 1062.84

15. The land use distribution in the revised layout plan was duly approved in
accordance with clause 24.12 of the NOIDA Building Regulation, which
requires the allocation of 15% of the township's total area for green and
recreational land use. It is important to note that the layout plan approved
on 16.12.2008 initially allocated only 12% of the land for green and
recreational purposes. However, following the enactment of the NOIDA
Building Regulations, this allocation was increased to 15%, and the
revised layout plan was approved accordingly. Therefore, the Answering
Respondent has not flouted any environmental norms or provisions of

the NOIDA Building Regulations. A copy of clause 24.12 of NOIDA

proved after receiving environmental clearance granted by the

rate of Environment, Uttar Pradesh, vide its letter dated

" 04.01.2017 and further extended vide its letter dated 30.06.2020. A copy
of the environmental clearance dated 09.06.2009, 04.01.2017 and

30.06.2020 is marked and annexed herewith as Annexure C-6(Colly).

G

/
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17. The objections raised by the Applicant regarding areas marked as A, B, C,
and D on the layout plan dated 16.12.2008 are irrelevant and does not
warrant the indulgence of this Hon'ble Tribunal, as the Applicant fails to
substantiate its claim that these marked areas are designated for green
and recreational purposes. It is pertinent to mention that, as per the
revised layout plan, all areas marked as A, B, C, and D fall within the

boundaries of the approved revised layout plan.

18. Specifically, area marked as A falls within Group Housing Plot B-56, area
marked as B is located within Institutional Plot H-3, area marked as C is
designated under Group Housing Row-Houses, and area marked as D is

situated within the Jogging Track area, as per the revised layout plan.

19. The building map for the proposed group housing project at area marked
as A and the proposed institutional area at area marked as B have been
duly approved by the Answering Respondent on 25.11.2021 and
01.04.2024, respectively, and construction activities are ongoing at the

site in accordance with the approved plans.

20. Furthermore, the building map for the proposed row houses at Point C
was duly approved by the Answering Respondent on 13.07.2018 and

subsequently revalidated on 21.06.2024. However, no construction has

en undertaken at the site as on date. Additionally, the proposed j ogging

/ 7 : ycle track at Point D has been constructed in accordance with the
/% /5. YADA
| 8. Nagar T ;éf d layout plan.

75 4 W

O er the revised layout plan of Township, Plot Nos. D-15 to D-31 are
~Clearly demarcated, and no bridge is depicted between these plots. The
area where a bridge is shown in the revised layout plan corresponds to a
designated cycle track/jogging track, which has been developed in

accordance with the revised layout plan and is partially constructed at

e
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the site. Furthermore, the building plans for Residential Plot Nos. D-28
and D-30 were duly sanctioned by the Answering Respondent on
05.01.2024 and 14.05.2023, respectively. All construction activities on
the aforementioned plots are being undertaken strictly in compliance

with the approvals granted by the Answering Respondent.

The Applicant has failed to implead necessary and proper parties in the
present application i.e. the allottee’s of area marked as D against the
relief is sought. That non-joinder of parties in the present proceeding
violates established legal principles requiring the presence of all

interested parties for proper adjudication.

It is submitted that no area of earmarked in the revised layout plan as
green has been converted for commercial use. In every approved layout
plan 15% of the total area is shown as green and recreational as per the

NOIDA Building Regulation.

It is respectfully submitted that the Applicant has failed to substantiate
any alleged violations of environmental norms by the Answering
Respondent. The present application appears to be a deliberate attempt

to waste the valuable time of thi ’ble Tribunal. It is further prayed

that the application be dis

VERIFICATION:
Verified at on this the™19"(d April 2025, that the above named

deponent do hereby verify that the contents of Paragraph No. 1 to 24 of the
aforesaid affidavit are true and correct to my knowledge and belief and no part
of it is false and nothing material has been concealed therefrom.

ATTESTED DE‘%&/

ENT

| 9 APR 2028 N. K. YADAV

Advocate Notary
(G.B. Nagar®
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ANNEXURE C-1 12

I Ho Eo TeHo-33004/99 ' REGD. NO. D. L.-33004/99

ShT
Che @azettz of Fudia

EXTRAORDINARY
WO |]—WUE 3—3IU-WUE (ii)
PART II—Section 3—Sub-section (ii)
putcard: R calc|

PUBLISHED BY AUTHORITY

| 1761] =g faeelt, FEaw, SFma 19, 2015 /94T€0T 26, 1937
No. 1761] NEW DELHI, WEDNESDAY, AUGUST 19, 2015 /SRAVANA 26, 1937

qATaT A $fX Stearg TRadd $AreT
T
7% feweft, 19 smred |, 2015

FTA, 2262 (37).- VT T & TGN, 9 AT STAd1g IRaad JA7ag 6 ATegaT &, F7.37. 2499(3)
qrirg 24 fadeT, 2014, ST 9L & TSI, FFTHTL, 9T 11, @< 3, IYET (i) § Uedig Torem=t Tsgg=, fKeedt i
I Ied T5F H At qeft srvaod F I o ariRfRa s §a<t S 2N w3 # forg, YT StfagEEr SHie
&1 75 off, S 3= g+t safteat @, s swg ywitag g &t §9raqr off, 39 I ¥, e 9iia & o §
THTIAT T H Ih STTEGAAT At AT AT HT IqTed FT &1 73 AT, 975 &7 FT q9777 & 0@ & X gaATa 77 ¢
q;

3T, ST SFTErgEHT &1 siafdse FTT arer ST & gfaat g 24 f&awax, 2014 & SHaT HF Iqerse FT &F
e ot ;

3T, Wmﬁﬁwaﬁwxwaﬁ ¥t safral TaT qurgTRAT ¥ YT GHE! 9 FET TEHR G
e s for =T g ;

3T, e AT ArgdT Teft T ATT TS TS Togers ¥ 39 9 U qaredd § gl TgAT Tar
TCETT TSTYTHT TS feeel[(TAHIET) T BT g 30X Ica< T« T § a9 FLAT 5
3T SArgaT eft stsameey it FHTd FETER g
I AVITOT T Icadl HT SrEeT 7 ST et AT der; AT oY Bew 7t et Aruer d@ier 3ot @ % Rae
F @T T FATCOT H T FT g Fhg 30 I § TR A< F g 18 T9a 781 5 ;

gferor; e« S, TS T, Wrﬁmﬁ(agwﬁﬁf%—vﬁaﬁ?mﬁsﬁw%)@?Qmwﬁmﬁmmm
A s g | sfgwar ST aE g ;

3555 Gl/2015 (1
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2 THE GAZETTE OF INDIA:EXTRAORDINARY [PART II—SEC. 3(i1)]

Ud : STET FaTg sy gAT €1HT w7 fAHi S1dr § | 97T YT 99 U dedd § ST Awald & Al H ofer o q397 7 fFgrar
FLAT ¢ | T 2.5 FFareiex ST § 3T T SUEI 6% & 9 7 a7 a1 8

afferw : zrat Hwia gg ofdedt $ar 1 Faior Far § | 39 99 F7 999 972 574 31K 99 UF dET Ty a3E
AT smaT g |

S st weft sewaTeor Rfse v & ot de § seftg afeat ¥ e %Wﬁww%sﬁtw@ dur
et aferg (e 6,000 Tt Y 324 werrfaa) &t @f¥Et & <o adteg G @ § s e e § s
T A qur qiergt ¥ FETe, §U, TUeH, TIEY, F2, T8 e W 8 ;

3T SATETOOT F AR AT F 2 FAT IR ufEt F B yenfaat F vu #7 gune AT S s Fw s qur
IH THTELOT HT TG 3T THRIET AF99F §

A srger waft srwareo it T, uftenft i zférft iy & oY diex o5 % & @7 ot 3wl frar & 1,27 fendfree
&= v aTRRafadTT iz watawer 6 gfte & wiikfeufos 93t s % w0 9<fere i geftg F sraegs gy § 8k
udf, ufeaeT sfiw fEeft diwr 4 uF fFardiex 89 & ofiax i sraar waft srvameeg &t afaeft S 3 1.27 et
&7 & e aTfOrgs g7 FETATd) &7 Ifavy ST AF99F & ™ g |

I, 379, Fea g g, T (@< Faw, 1986 F 7w 5 F sufigw (3) # a7 ufsq watawer (Fwam)
srferfrerT, 1986 (1986 #7 20) ¥ #7173 F1 TTERT (1), ITERT (2) F &< (v) 3T G (xiv) 3T TR (3) G waw
oTfRFeIT T SRINT % g0, Sea< Toer Ared ¥ Ar@er qelt srwareoy & oo, ufdady sfiv afgroft dfirar & of fex a9 ¥ &
T AT ST T Tod & Todt] $it eadl ST T 1.27 Fherdfiex 9= 5 & #7 drgar g&ft sy aidfiatas
"<t 9 & w9 7 afgga st €, Seewr o fergar €, safq -

1. mififRafds dadt w1 fawam i 3wt dimmi--(1) siewr gt sty i S 1y F 1Y g8 e
e =i Tl e TSy & & i gF o & 9t dieT ¥ 1.27 g% niatis 63d S @7 e g

(2) wrtefeatas o<t S &7 & qa1, qre=t i afeft @i & = fiex o s smmer w2ft s f a9

HIAT § SCAST FATE AG % ol o & [deard 9% 1.27 Fardiet a6 I 980 F a7 g5 7 oo ol wedrg
YT U & fRwelT & feroft qdfi forer 7o Sefr gn ¢ |

(3) SArEaT Tt AT F I AL FT qriiE s g3E A9 67 AT 3 Af8g=Ar F Uy 1 F 59 F goy

gl
(4) Tk RafaF @3<t S £ argdy Fiar & wgeayef g ﬁsﬁhw@rmﬁﬁ?&mww@m%wa
IEY 2F ETH GOHE |

(5)Wﬁﬁaﬁﬂw—%’é’rsﬁ:{%%ﬂﬂaﬁaﬁaﬂ%ﬁéﬂmmﬁwﬁﬁg@fﬂﬁmﬂaﬁrhmﬁ%ﬁw
AfErg==T % w1y 39Ty ||l % w9 F urag £
g I 3 TIRRTRE S48 S B S S Werd I ¥ T TR g [ive T S ¥ e g |

2. yifyfeafas @adt sim % forw siwfes wgrismT - (1) defaa osg awe itfRafas @3t 99 F wardt
T F T 6 (00 39 AIAGHAT F T F Jo1aA 1 a7 & <1 99 5 a7 ey amt s Fefofug g6fgg
W%ﬂwﬁﬁmﬁwmn@ﬁwwwgmﬁ%wﬁﬂ/mﬁwww‘}rmwﬁ—vﬁ$am

(i) 39, TaTg20r i 977 S{i9 vaUT |
(i) Iea wagr A7 e gfed ;

(iii) eret smaTy fHw

(iv) e

(v) Tt ey 3 T



© [T 11-EvE 3(ii)] I T TSI 2 SR . 3

(vi) faere i ame R ;

(vil) == TRwTor fEam a7 =t o1 fwtor

(viii) §-TToTe; 3T

(ix) 3Tg=T yEYT |

(x) I VI TgHoT =07 S/ sguor A= 91 |

(2) str=fer FgraSmT FEiET &7 F [Feere, Fumm so Rt F a9, srarg 897 F y@eT, 99 69
TEEH, ¥ T ToEA, TaT AT AHT HTeer iy quEy i aaegsarst o qiiRafadr ¢ wateor F i o
qfeSET oA e9T & &l STaeaFaT g & [ S99 R |

(3) s=fora wgramT a9t e sie v agdt afEazy, wedior afeqat, a=t & e o g, s &=
S T &5, witelt, se ster Y ik et ghredt @ Pt s |

(4)mﬁmmﬁ@mwﬁa@ﬁﬁﬁwmmwwm%4ﬁ%ﬁ%@mﬂ%

v (2) ¥ fafRfEe sdeardt & ARy & fg ffafdse o e
(5) TH YL AT S e ATSAT &5 1 T T % 97 87§37 gt |

3. TST T G 0 ST ek SUTT- T5F AHIE T ST8EEAT § IS A THTET F % oy Aefatag
IUTT A, T -
(1) S-I9GTT- aTi Rt g9t ST | 49, 99 &4, ﬁé%ﬁ T T AT & yae 5 o e
G TATAT T SULNT AT ITHT GATLaq aTIoroq® 4T I § Gared (ord mrdward) & forg 7g) fHar s

g Wfeafah! gast S & A W i F guiadT s qrteds affy fF fowriet 9T o Os 9@ §
qatgaTred & s Arriat & srardta sraeasarstt # @ F3  rg i wwer: 837 4 i wroft F v (2) F arefta
fafafdse we dear 24 3% ww weaT 27 # geftag srdwerdl & oy srsra fa s a9, erat-

(i) FeET 9« f9rfaT; 3%

DECIEEEERTH

wig gritfeafad €a4<t s & -arfeerat & sauer g arelt fandt 1fe &1 gom vsg swa gro gl afafe 5 |
T & AT A F geATg TAF 9T ¥ UF I T S o sE qfe F gur & waiEwo, WWW
qREdT HATHT H HF AL DT G R S

T{@a@%ﬁﬁ?waﬁgmw%ﬁﬁamﬁ@Wﬁqﬁﬁaﬁﬂqu%%mﬂ?m@ﬁ%
ST T AT ST |

(2) TeA--aricfeatas ga<l i & Hag wdeq dael ey Ferar g, aaid -

() oTRRufas dast 9 & sfar off 90 wieq Famarat a7 Femm wdeq et &1 fFwr
mifafis v arifRafis-fe dr wifefis fem qor offefs @38 § & 757 awar w
ma%mwﬁﬁmmmmwﬁm,mmmﬁmaﬁtmw,w
LRI GTT 1T Fea g ATt fAgial & sqam g ;

(iiy arefRafas 3t S 3 el off wabre ¥ wfRmtor &y vl 7t et ;

(iii) Sr=Tor AT HT AGHEA [HQ 9 dF A gded famsardl & G & yare #7 areafas
e fafAfds defter qar Aried afafa f Rarie F srar o gafed @ sfesiat gra sqama &
ST

(3) #Aw e e rfifeafds §9¢t s ¥ qegare Aufis (4T ©t g $F STt 7 =i qgrarseT
# gfeaferr far sroam ; aft St g & forg smefera &, 9gra =g, S g7, #31, 9TE 2, 961, T,




348 15

4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

wret, VET, PR, @R Sl e w7 ofEfRE T STE ;. Usy ST S §eE S g § e g
A= % WeRTer &7 aTg gy WTE F W9 S TIST ATt T THT AT A= ierd AErdieT w1 W gl |

(4)aari?rg—c{\wr-mﬁwﬁmmwm%mwﬁmm&ﬁvmmﬁméﬁﬁwﬁw,Errg(vgww
e it A=) afefgs, 1981 (1981 7 14) ¥ ol & saR, TiRafas 9 S 7, @i sguo F =
& forg wiest® Mgia sz e &t faw==T F39 arer STieesr g |

(5) AT TN - TATGLOT FAATT IT TS a9 AT Ieae VRIS U] U7 & Soet | FCH1E, arg (Y500
fameor st e afarfaay, 1981 ¥ suad! F san, oieafas €347 9w ®, 31g wguur & A & fog
Artests fRgia i R & T s amar yrfdeor gem )

(6) sfRamat &1 Remror (- wfifRafts 93¢ I ¥ Su=tia sgamE sa 1 Fwawy s« (v e gar
fod=rr) srfarfR=e, 1974 (1974 #7 6) % SUadl & SIAT 5T |

(7) S srafre - (1) Srer sratere &7 Fge™ Femaar & smom-

(i) TififRafs 93 S § 319 iy 77 fAver S9E-a9T % 79T S9e STEgEAT 6. F1.97. 908(3N) ariE
25 fAde, 2000 gRT F=0g TR T THI9d ATLITors a1 JOi9e (e ¥ gama) [Haw, 2000 F suaet 5
e e ST,

(ii) T=rriter grfdrenzor S sl s st fAefieeofiy deeh! § Sra sraferel & dgosa & forg Iy 49
F4T ;

(iii) St fRefieofia st i srfdar: @1e s a7 $% @t § greay § gt s ;

(iv) sprafee gt &7 Maem T safafig w@iga O § g |

(8) st Ffirear srafae. TIRRafET @38 v § S Ffker sufe 71 fAyer wig § o § T a0
= TehTA I TFTEL ST 9 HATOE EI WHMOG  ATAGEAT §. HLA630() arirE 20 Jers, 1998 7 fufer
srafare (Sefy sk garer) fgw, 1998 F S9aet & ST &1 STeeT | 7

(9) AT TREgT - giEagT & I TAEEal a" & 9ge [adaig gl 3 @ 69 § Jaras
wEreET # 9w Sudy sfdsfi o ordd i UF gww o9 aF & w=ies ggEeaT § 9K g ST Sw)
TELRTEETT TSETHT ST &% I Voo Tt & G&F YT g sTqeiied 3y ST %, Jred gt avhg
fafafegt w1 Femr Raat & Rt F sgaw arfre 767 |

(10) 2maR® ud d918d 9HTer

(1) vand drew & SO § 99 iR gere FT SUART g W,

(1) < <f % waat § 95y gee B AT Y@ B 9gaT I

(i) o oiR < o weprer qvads & =AaA Y@ @ Ry serr o saet @ W @ HeT
$Id & gATH SUANT BT Ferar o AR

(iv) uferdl & yardt dem & <RE (15 ARRER W 15 HIE) A9 wereT & ufaflg e g ue o
Tl e fawTRE yhter @ SUR B WieHfRd we | ' -



849 16

[ 9FT - 3(i)] AR T TFIH : STEHRT 5

4., wricfeafat @3t s 7 wfaftg siv Rffafa fo s 3@ S -afifRafad §3d st # asft srdwedt
T WTE qEta<er (H§<E) sfafAae, 1986 (1986 &7 25)  Suse % srqare g ST #9 &F 7 qroeft § ARy
Hft ¥ fAfafia frg s, safq -

IOt
. [ERICTEIR ﬁiﬁrﬁmﬁ
(1) (2) (3)
yfefig ey
1. | aTfusEE @qq, TeaT &7 @3 | (F) T @A (T AR G Gieer), TeaL it el ST ITeh!
AT IHT AT 6T THEAT dred At TFETEEr awatas e FafEEn & o
AraegEHare & Farg afag gt ;
(@) @ "@iFaATd, A Sgad Araed & e arfue
(Tafae) &. 1995 =T 202 &1.uq. TeTawd [FE@arg a9
W TXHT 6 AT F EY 919 4.8.2006 ¥ fi
itz (") . 2012 FT 435 &7 BESSH TAH WIS
TLEL F T80 H drg 21.04.2014 F aRH ey &
STHEET A TAAT B | '
2. s T & wmaET arftfRafas €3t 5w & sfex 72 a7 e s et @
AR sqeTa 78l g |
3 S AT a1 AT =T A7 eafy ygur | g Rt % sgar wioftg (srrar evafea F fFem) |
TG T el ST el 2T
4 et efEwens gerat &1 swanT | @ fafdet & see wiifeg (srmrer swefae & e
T ITTEA : .
B arfirsges glewt i el &t | oRfRfs €58 siw & ffae 7o arfosgs great @)
FITYAT RHTET il TATIAT T AT To ! (AT ST |

STETaA SR T AT I9g | A AT F sqEr yiiivg (smer suEtea F fam) |

AT gga 5o faee aREeET o | ang Rfaat F aqur sfafeg (e sydfea 5 fRam) |

forars gfartsrra it wergar
8. AT FHTss AT I R | @y Bfegl F aqar yfaftg (saar swdfea & fam) |
9. gfaatr fraraary griifRafas 43 st & fiae B o yeme
7w i sraeTe Agr T s fREre sy anlet
T AraTHIT ArgeTFarel  WEE aadid HE "'y 24 3}
He HedqT 28 ey off afrafed g ;
10. TR &0F &7 AT AT AfEET & sa yE (a7 Ivafad & f&arm) |

11 UTHaF 9o AT 97 gagt & § | Rfafts €3 8% ¥ aqueie sfgels st 3
gquaTig  afgaia  siv 3w | sufast 1 Remer vRfts g
srafargt st e

faffafie sy

12. | get ¥ Ferd (@) T g ¥ gary arfasrd f oF egafy F e e,
T AT e A7 A o7 a7 gat & g Ag gl |
(@) g&7 & Fer2 wdfda w7 a7 usg Ffafay a1 sas
e gATy T AT & Igaet & smga Ay gr |

13, | F SO § o GTET | ST AT e farate o |

14, | AT s wETeT S T | (@) gy F s b areafas 5 el wig ava Ry
i W ST T SR (Fagl ST qIATT o) AT T |
(@) s, arftfeys swanr & R qad ik g




THE GAZETTE OF INDIA : EXTRAORDINARY

850

17

[PART II—SEC. 3(i1)]

IW%T%W&W%%’QW%%WW 74
Wmﬁ%wwmﬁﬁﬁmﬁ%
| Fyeseor s, o 2
NOE GRS CE I REERE RN IR
(%) ST o Fguor a1 7gu, foree sfavta $ off g, F O
F forg ot ST o e |
15. | ITtaE s Rt a7 gagl &7 § | et sfgete F guEs i Tearfyd By smoer s
TR afEEtTa w7 AT O 2T 319 FUiese &1 Ruem & o Temm Eaar &
qTer T ST |
16. Ferg haal o SEE=TR eTad &1 | IA0d hael] HI Sedrg anT |
SIESERAR
17. | great s At & R e | arg Afeat s sl Afatag g
H g7 AT
18. IFHTT =1 FT ST FLAT I | IFoa wgiaeor gATETg Reior S gHsor 3u 39T 9
S g8 HCAT TAT AL HEH T | ATATCEN |
EIRRL
19. Uﬁﬁqqumlqmmﬂwa A AT F s arfores s & fog Bt
gir | arfifeurfRs w3d 9 F fige aiq &1 37 97 g
S T TN AT
00. | fasht werfaat it vg== wﬁ@mmﬁaﬁ?ﬁw%w%%ﬁt@#gﬁ\
01, | Teq ¥ gafdg fharkerra &8 w1 |y fafagt & aefie fafaafag €
| T e STE g ST &
F FUT T TEAT w9 AT
FLAT
oo | URTEr FTEl 3K AL qet s awaw | on fAfEEt F aefie et g
23 | gleat s @fs & femm ofwd | ang Rfaet % adig RfRafae g
T 9T FIET ;
24, EUNI R EIGIESEIEI RS IER o fofe=t & et fefgfaa g
o5 | REIEE D | @ fafa ¥ eefie frfRafie g
o | HANE R aEY UPY | (@) Terl Am B ERM AW ARG UdTe @
JULT ATH AT |
(@) <% ufy @ <NE gARG © dET U @ qeud
@ B 9@l &7 |
() e &R w1 & gy wigdd Pl JAAH W B
fory wael & WM @ 4T A diE B REGd SugnT
BT ggrar oA |
(&) T YT BI Ulifig el aor uell gqEd I
A frRa yarer & SuI &l UleanEd el |
Eraftfa FTdaeTT
o7 | T wEETET 5T A ST W | O 9 o fdfed] o1 acgftes e arwfnn
¥ X IEEET Ut F wry | "R @ aguR e e SR
SR[IT, IR PN, T F
S AT T
og | NI S HEEA g% &9 § g3 =RAT1 51T |
o9 | OTEIY 4TS afe ©7 F s R sy |
a0 | ST @t T =9 T FETaT AT Sy |
3¢ | TRREMEE F R gRe | @f w1 @ et Rar s
STt F7 T FLAT




851 48

a9 1-8vE 3(ii)] NG 1 TSI STEER 7

5. e wdt griRefae €34 siw arftedt afafe- (1) Fw s, otifRats 6557 99 % yerdy el &
forg Fea< 929 ST T TS USYTHT TS & Tt Ydw & o uw afii o7 e woh o wrted afmt w\r
s, S et & Fes T, i -

() Feax gaer usy F forg arfiedt wfafy Pefafes wewl & e, safq -

(i) werafam, gafewor &R a= - 3ey

(i) v wfug, Sy yguor fvr 91 _ - HEET

(iii) wew wfd, SR T yger R a1 e

(iv) SR WY WaHR gN Uh a¥ & forg A fAfde miftfRafadr s qafawr & &= & o= e
fegres - &€ ;

(v) SR USY WYaR N U@ a¥ @ fog AW e autawor & & & e ¢ @ i< weardt et &
LERIRIEIE - g5y

(vi) s Sie agdt e B, g wew g B ufafE - wEe

(vii) e R, Seae w2 e @ IR - TEe

(viii) =T v, Seae gea axa & g - 56T ;

(ix) FaTRa e Feees , e

(x) FEtea w9 a7 afger o Et=

(xi) TreEtT TrereTHT Teg 8 et g & ufafy -9

(xii) e gl arge - weer Wi,

(@) Tty aseTt e g Rt F oy asr wrda gifiRefis @38 o aried afafy fafefee 9w @
TireraT T, srafq -

(i) Ter af=e, TS TagTHT avg & et ' - L ;
(i) WWWWW@é - HEET
(iii) wew wf=a, et gguor Ag=o o - FeE ;
(iv) wodim asrart asg 8 Redfi WReR gN1 e d @ fog 7M. oififRafedt e gafawr ¥ ax
1 uw Ay fFews - U5 ;
(v) el gt ey & Reell SYHR gR1 Ud v & forg a1 fde qufacr ¥ dm faf ar @ i
HETL HSA1 T Ten Wi A e - WEE
(vi) feoeht fawm wiftrewor @ gfafm 7 - HEET
(vii) Trsdtm TeraTt T 8 fRedt WROR @ o 39T @1 wlafAiE - e,

(viii) #&faa forem FeFex - HqE



852 19

8 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC. 3(if)]
(ix) Hafea gorig a9 afgsra - g
(x) SR WY s & g - g
(x1) g T oftg areq, TS TS e e et ' | HTEy g
6. dw FEgs

(1) Trog Tty wicRefs F9d Si wiEf o afog=T & Suddl F FuEd B AT 30 |

(2) wTfifRafis 9t o9 & 94 9@} & qaia X a9 HAred S AgEar €. F1.30. 1533 arie 14
farda, 2006 Fit st § F arefiw wfeafed Gt i == sfogeEaT 5 80 3 & aefts aroft F =W (3) § 791
fafafie yfafvg wREfEet F Rem o a9 0@ Sarseat 6 zar § seafas R s garst o srefa
g iy giitfRafts g9t S gl @iy gro gt i et ik o aftgmar F suEdt ¥ eefiw @
wataor et % e S g & Tataw s a7 s=reg 5 FiEs f ST | :

(3) == wferge % 87 4 F aneftwr w1007t F w5 (3) F Ty ATy yfafug Bremeeat ¥ fam, 9re a@R F
GO 3T 9 HATAF T SATGEAT G F.87. 1533 qTirE 14 =<, 2006 F AGHAT F AAGAT F T T
oY, free afewfo a5t ey mar §, g witfRas g3 S § sy €, 3 St # arefis AR
Tl zemet T mTRE Ton Al mRRafE w3 S A i gr e 6 ool s 9 v
farfRams st w1 Ry T smoem

(4) T~ T TIRaEs 93T S19 "Aied HiAfe F7 o9y I7 gewE-giee U i § Beg, S o
ATEH=AT & IUGH] FT IeaHA FLAT g, TATGL (HL&T) FAf&fHaT, 1986 (1986 FT 29) Fit 91y 19 F A7 7RE=
FEA FA F (g gerT gl

(5) Tr>7 wiT yTiiRafes g2t S wrtedr afafy fur-fw srarfia st o it @ gy g9 Fwmt
F yfafafeat a1 Fewst, stenfis gt a1 g9 srertat & sRfFEET & auy Ger-fEwd & ggear 5 g
ATHTAT FX THAT |

(6) Trew Tl wriifRafes Tody 9 aried wfafd g3 ad 31 o & 7 7€ Frarg § arfts sfargr
fdre gw ad it 30 7 aF Feelg GET & wFiawr, 99 i saary ufiesT S Y Iurey IV § iy qu gremat §
TECT FAT |

(7) F=1 gLFE &7 w@iaw, a7 X sorarg eiEdy gy usy @iy iiRafis @38 i sl afafw
FT I FAT H THTET Fdga F o U8 (39 3 9990 97 98 AraeTs 999 |

7. T SITAE=EAT ¥ SUSY WG F HIAE SEAH =7, IT g AT g 9Tia a1 uTia B s e
ee, I FE E F AT TR |

[T, /. 25/20/2014-E0HTE-31TE]
1. 9. =), dsnfae S



[/ [I—@&TE 3(ii)]

853

R <1 TS9A : SAHTHRT

20

ITE- |

e geft sy, e aee T e (Wm)%mﬁ@rw&ﬁmﬁmaﬁﬁﬁ#ﬁtﬁm%umﬁ&%
a1 queer Y fawar A srarier s v

Annexure A

Map of Eco-Sensitive Zone boundary together with its latitudes and longitude of extremes and extent.
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MAP OF ECO SENSITIVE ZONE AROUND OKHLA BIRD SANCTUARY
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 19th August, 2015

S.0. 2262(E).-Whereas, a draft notification, for declaration of Eco-sensitive Zone (ESZ) around Okhla Bird
Sanctuary in the National Capital Territory of Delhi and the State of Uttar Pradesh was published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii) vide notification of the Government of India in the Ministry of
Environment, Forest and Climate Change number S.0. 2499 (E), dated the 24™ September, 2014, inviting objections
and suggestions from all persons likely to be affected thereby within a period of sixty days from the date on which
copies of the Gazette containing the said notification were made available to the public;

And whereas, copies of the Gazette containing the said notification were made available to the public on 24th
September, 2014;

And whereas, all objections and suggestions received from all persons and stakeholders in response to the draft
notification have been duly considered by the Central Government;

And whereas, the Central Government considers that the Okhla Bird Sanctuary is located in the National
Capital Region (NCR) at the point where the river Yamuna leaves the territory of the National Capital Territory of Delhi
and enters the State of Uttar Pradesh;

And whereas, the boundaries of Okhla Bird Sanctuary are as follows:-

North: The Okhla Weir and Okhla Weir Bund forms the Northern boundary of the Sanctuary; River Yamuna
and Hindon Cut enter the sanctuary from the section close to Delhi Noida Direct flyover but there is no entry to
the flyover from this side;

South: The Okhla barrage Tie Bund, Amrapali Marg (a road that connects Delhi and Noida) and Shahdara
drains forms the Southern boundary, and most of this boundary is fenced;

East:  Left afflux bund forms the Eastern boundary. The left affiux Bund is the dyke that prevents water from
entering the nearby areas, and it is 2.5 kilometers long and is used as a road;

West:  The right Marginal Bund forms the western boundary of the sanctuary and this bund is protected partly
by a fence and partly by a wall;

And whereas, the Okhla Bird Sanctuary is known for its aquatic habitat of large number and variety of
migratory and resident birds (about 324 species of about 6000 birds) have been listed during winters and the important
birds that visit the sanctuary includes different species of Cormorants, Herons, Egrets, Darter, Koot, Ducks, etc.;

And whereas, it is necessary to conserve and protect the area around the sanctuary and to propagate
improvement of and develop the different species of birds therein and its environment;

And whereas, it has become necessary to conserve and protect the area up to one hundred meter from the
eastern, western and southern boundary and up to 1.27 kilometers from the northern boundary of the Okhla Bird
Sanctuary as an Eco-sensitive Zone from ecological and environmental point of view and to prohibit any commercial
mining activities within one kilometer area from the eastern, western and southern boundary and within 1.27 kilometers
area from the northern boundary of the Okhla Bird Sanctuary.

Now, therefore, in exercise of the powers conferred by sub-section (1) read with clause (v) and clause (xiv) of
sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with sub-
rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby notifies an area up to one
hundred meter from the eastern, western and southern boundary and an area up to 1.27 kilometers from the northern
boundary of the Okhla Bird Sanctuary in the State of Uttar Pradesh and the National Capital Territory of Delhi, as Okhla
Bird Sanctuary Eco-sensitive Zone (hereinafter called as the Eco-sensitive Zone), details of which are as under, namely:-

1. Extent and boundaries of Eco-sensitive Zone.-(1) The extent of Eco-sensitive Zone ranges from 100 meters
to 1.27 kilometers from the boundary of the Okhla Bird Sanctuary in the district of Gautam Budh Nagar of Uttar Pradesh
and South East District of the National Capital Territory of Delhi.

(2) The Eco-sensitive Zone is the area up to one hundred meter from the eastern, western and southern boundary
and up to 1.27 kilometers from the northern boundary of the Okhla Bird Sanctuary up to Delhi Noida Direct fly over
across the river bed, situated in Gautam Budh Nagar district of Uttar Pradesh and South East district of National Capital
Territory of Delhi.

(3) The map of the Eco-sensitive Zone around Okhla Bird Sanctuary is appended to this notification as Annexure-
I

(4) The coordinates showing prominent points of the outer boundary of Eco-sensitive Zone is appended to this -
notification as Annexure-II. :
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(5) The list of ten urban areas or villages falling within the Eco-sensitive Zone along with their longitudes and
latitudes at prominent points is appended to this notification as Annexure-IIT:

Provided that the Annexure-III shall be subject to confirmation by the State Governments in the respective
Zonal Master Plans of the Eco-Sensitive Zone.

2. Zonal Master Plan for the Eco-sensitive Zone.- (1)The State Governments shall, for the purpose of effective
management of the Eco-sensitive Zone, prepare Zonal Master Plans with respect to their State, within a period of two
years from the date of publication of this notification in the Official Gazette, to be approved by the competent authority
in the State of Uttar Pradesh or, as the case may be, the National Capital Territory of Delhi, in consultation with the local
people and with the following concerned State Departments, namely:-

(i) Forest, Environment and Wildlife Management;
(in) Uttar Pradesh or Delhi Police;
(iii) Urban Housing Development;

(iv) ‘Tourism;
W) Rural Management and Development;
(vi) Irrigation and Flood Control;

(vii) Public Works Department or Central Public Works Department;

(vii)  Land Revenue;

(ix) Disaster Management; and

(x) Uttar Pradesh Pollution Control Board/ Delhi Pollution Control Committee.

(2) The Zonal Master Plan shall provide for restoration of degraded areas, conservation of existing water bodies,
management of catchment areas, watershed management, ground water management, soil and moisture conservation,
needs of local community and such other aspects of ecology and environment that need attention.

(3) The Zonal Master Plan shall demarcate all the existing and proposed urban settlements, village settlements,
types and kinds of forest, agriculture areas, horticultural areas, lakes, other water bodies and entrepreneurial units.

(4) The Zonal Master Plan shall contain the measures as may be specified by the Central Government or the State
Government, for regulation of activities specified under column (2) of the Table specified in paragraph 4.

(5) The Zonal Master Plan so prepared shall be co-terminus with the regional development plan.

(6) The Zonal Master Plan shall be a reference document for the Monitoring Committee referred to in paragraph 5,
for carrying out its functions of monitoring under the provisions of this notification.

3. Measures to be taken by State Government.-The State Governments shall take the following measures for
giving effect to the provisions of this notification, namely:-

(n Land Use.-Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational
purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or industrial related
development activities: :

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitted on the
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the
residential needs of the local residents, and for the activities listed at item numbers 24 and 27 specified under column
(2) of the table, respectively, in paragraph 4, namely:-

(i) Security Forces Camp; and
(i) Rainwater harvesting:

Provided further that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of Monitoring Committee, only once in each case and the correction of
said error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

) Tourism.- The activity relating to tourism within the Eco-sensitive Zone which shall form part of the Zonal
Master Plan shall be as under, namely:-

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
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accordance with the guidelines issued by the Central Government in the Ministry of Environment, Forest and Climate
Change and the Ministry of Tourism and by the National Tiger Conservation Authority, with emphasis on eco-tourism,
eco-education and eco-development and based on carrying capacity study of the Eco-sensitive Zone;

(ii) new construction of any kind shall not be allowed within the Eco-sensitive Zone;

(1ii) till the Zonal Master Plan is approved, development for tourism and expansion of existing tourism activities
shall be permitted by the concerned regulatory authorities based on the actual site spec1ﬁc scruitinisation and
recommendation of the Monitoring Committee.

3) Natural heritage.-All sites of valuable natural heritage in the Eco-sensitive Zone such as the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc., shall be identified and
be preserved and proper plan be drawn up for their protection and conservation, within six months from the date of
publication of this notification and such plans shall form part of the Zonal Master Plan.

4 Noise pollution.- The Environment Department or the State Forest Department of Uttar Pradesh or the National
Capital Territory of Delhi shall issue guidelines and regulations for the control of noise pollution in the Eco-sensitive
Zone in accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981(14 of 1981) so as to
declare silence zone or no horn zone within Eco-sensitive Zone.

(5) . Air pollution.- The Environment Department or the State Forest Department of Uttar Pradesh or the National
Capital Territory of Delhi shall issue guidelines and regulations for the control of air pollution in the Eco-sensitive Zone
in accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981).

(6) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the-
provisions of the Water (Prevention and Control of Pollution) Act, 1974(6 of 1974).

(7 Solid wastes. - Disposal of solid wastes shall be as under:-

6] the solid waste disposal in Eco-sensitive Zone shall be carried out as per the provisions of the Municipal Solid

Waste (Management and Handling) Rules, 2000 published by the Government of India in the erstwhile Ministry of
Environment, and Forests vide notification number S.0. 908 (E), dated the 25 September 2000;

(ii) the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-
biodegradable components;

(ii1) the biodegradable material shall be recycled preferably through composting or vermiculture;
(iv) the inorganic material shall be disposed of in an environmentally acceptable manner.

(8) Bio-medical waste.-The bio-medical waste disposal in the Eco-sensitive’ Zone shall be carried out as per the
provisions of the Bio-Medical Waste (Management and Handling) Rules, 1998 published by the Government of India in
the erstwhile Ministry of Environment, and Forests vide notification number S.0. 630(E), dated the 20" July, 1998.

(9) Vehicular traffic. - The vehicular movement of traffic shall be regulated in a habitat friendly manner and
specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master
Plan is prepared and approved by the competent authority in the State Government Uttar Pradesh or the National Capital
Territory of Delhi, the Monitoring Committee shall monitor compliance of vehicular movement as per the rules and
regulations in force.

(10} Interior and Exterior Lighting-

(i) Minimise use of bright interior lights during migration season;
(ii) promote dimming of exterior building lights during late night hours;
(iii) promote lesser use of glass in building fagade to minimise the reflection of light during day and night; and

(iv) bright lights should be restricted and birds friendly diffused light during night should be promoted during
migratory season of the birds (i.e. 15™ October to 15™ March).

4, List of activities prohibited or to be regulated within the Eco-sensitive Zone.-All activities in the Eco-
sensitive Zone shall be governed by the provisions of the Environment (Protection) Act, 1986 (29 of 1986)and be
regulated in the manner specified in the Table below, namely:-
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.TABLE

S.No.

Activity

Remarks

()

@)

(€))

Prohibited Activities

L.

Commercial  Mining,  stone
quarrying and crushing units.

(a) All new and existing mining (minor and
major minerals), stone quarrying and crushing
units are prohibited except for the domestic
needs of bona fide local residents

(b) The mining operations shall strictly be in
accordance with the orders of the Hon’ble
Supreme Court dated the 4™ August, 2006 in the
matter of T.N. Godavarman Thirumulpad Vs.
Union of India in W.P.(C) No0.202 of 1995 and
order of the Hon’ble Supreme Court dated 21
April, 2014 in the matter of Goa Foundation Vs.
Union of India in W.P.(C) No.435 of 2012.

and solid waste in natural water
bodies or land area.

2. Setting up of saw mills. No new or expansion of existing  saw mills
shall be permitted within the Eco-sensitive
Zone.

3. Setting up of industries causing | Prohibited (except as otherwise provided) as per

water or air or soil or noise | applicable laws.
pollution.

4. Use or production of any | Prohibited (except as otherwise provided) as per

hazardous substances. applicable Jaws.

5. Commercial establishment of | No new or expansion of existing commercial

hotels and resorts establishments such as hotels and resorts shall
be permitted within the Eco-sensitive Zone.

6. Commercial use of firewood Prohibited (except as otherwise provided) as per
applicable laws.

7. Establishment of major thermal | Prohibited (except as otherwise provided) as per

and hydro-electric projects applicable laws. .

8. New wood based industry Prohibited (except as otherwise provided) as per
applicable laws.

9. Construction activities No new construction of any kind shall be
allowed within the eco-sensitive zone except for
the domestic needs of local residents including
the activities listed at item nos. 24 and 28.

10. Use of plastic bags Prohibited (except as otherwise provided) as per
applicable laws.

11, Discharge of untreated effluents | Prohibited (except as otherwise provided) as per

applicable laws.

Regulated Activities

12.

Felling of trees

(a) There shall be no felling of trees in the forest
or Government or revenue or private lands
without prior permission of the competent
authority in the State Government.

(b) The felling of trees shall be regulated in
accordance with the provisions of the concerned
Central or State Acts and the rules made
thereunder.

Drastic Change of agriculture
system

Regulated under applicable laws.

14.

Commercial ~ water  resources
including ground water harvesting

(a) The extraction of surface water and ground
water shall be allowed only for bona fide
agricultural use and domestic consumption of
the occupier of the land.
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(b) The extraction of surface water and ground |
water for industrial or commercial use including
the amount that can be extracted, shall require
prior written permission from the concerned
Regulatory Authority.
(c) No sale of surface water or ground water
shall be permitted.
5 (d) Steps shall be taken to prevent

contamination or pollution of water from any
source including agriculture.

15. Discharge of treated effluents in
natural water bodies or land area.

Recycling of treated effluent shall be
encouraged and for disposal of sludge or solid
wastes, the existing regulations shall be
followed.

16. Erection of electrical cables and Promote underground cabling
telecommunication towers.
17: Fencing of existing premises of | Regulated under applicable laws.

hotels and lodges

18. Widening and strengthening of

Shall be done with proper Environment Impact

existing roads Assessment and mitigation measures, as
applicable.
19. Movement of vehicular traffic at | Regulated for commercial purpose, under
night applicable laws. To declare silence Zone or No
Horn Zone within Eco-sensitive Zone.
20. Introduction of exotic species Regulated under applicable laws and Zonal
Master Plan.
21. Undertaking activities related to | Regulated under applicable laws

tourism like over-flying the
National Park Area by aircraft,
hot-air balloons etc.

22. Protection of hill slopes and river | Regulated under applicable laws
banks

23. Commercial sign board and | Regulated under applicable laws
hoardings

24. Security Forces Camp

Regulated under applicable laws

25. Interior and Exterior Lighting

(a) Minimise use of bright interior lights during
migration season

(b) Promote dimming of exterior building lights
during late night hours.

(c) Promote lesser use of glass in building
fagade that reflects minimum light during day
and night.

(d) Bright lights should be restricted and birds
friendly diffused light at night should be
promoted during migratory season of the birds

Promoted Activities

26. Ongoing agriculture and
horticulture practices by local
communities along with dairies,
dairy farming and fisheries

Excessive expansion of some of these activities
should however be regulated as per the Zonal
Master Plan.

27. Rain water harvesting Shall be actively promoted.
28. Vegetative fencing Shall be actively promoted.
29. Organic farming Shall be actively promoted.
30. Adoption of green technology for | Shall be actively promoted.

all activities
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Monitoring Committee - (1) The Central Government hereby constitutes a Monitoring Committee each for the
State of Uttar Pradesh and for the National Capital Territory of Delhi to be called the Monitoring Committee, for effective
monitoring of the Eco-sensitive Zone, as under:-

A. Monitoring Committee for the State of Uttar Pradesh comprising of the following members, namely:-
(1) Principal Secretary (Environment and Forest) - Chairman

(1i) MemberlSecretary, Central Pollution Control Board - Member

(iii) Member Secretary, Uttar Pradesh Pollution - Member

Control Board

(iv) An expert in the area of ecology and environment - Member
to be nominated by the Government of Uttar Pradesh
for aperiod of one year

(v) One representative of Non-governmental Organisation - Member
(working in the field of environment including heritage
conservation) to be nominated by the Government of
Uttar Pradesh for a period of one year

(vi) Representative of Housing and Urban Planning - Member
Department Government of Uttar Pradesh

(vii) Representative of Revenue Department Government of - Member
Uttar Pradesh

(vii)  Representative of Irrigation Department Government of - Member

Uttar Pradesh

(ix) Concerned District Collector - Member
(x) Concerned Divisional Forest Officer - Member
(xi) Representative of Government of National Capital - Member

Territory of Delhi

(xii) Chief Wildlife Warden - Member-Secretary
B. Monitoring Committee for National Capital Territory of Delhi comprising of the following members,
namely:-
) Principal Secretary (Environment and Forest) - Chairman
(ii) Member Secretary, Central Pollution Control - Member
Committee
(ii1) Member Secretary, Delhi Pollution Control Committee - Member
(iv) An expert in the area of ecology and environment - Member

to be nominated by the Government of National
Capital Territory of Delhi for a period of one year

(v) One representative of Non-governmental Organisation % Member
(working in the field of environment including heritage

conservation) to be nominated by the Government of
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National Capital Territory of Delhi for a period of one year
(vi) Representative of Delhi Development Authority - Member
(vii) Representative of Revenue Department, National - Member

Capital Territory of Delhi

(viii)  Concerned District Collector - Mermber

(ix) Concerned Divisional Forest Officer - Member

(x) Representative of Government of Uttar Pradesh - Member

(xi) Chief Wildlife Warden - Member Secretary

6. Terms of Reference.-

€)) The Monitoring Committee shall monitor the compliance of the provisions of this notification.

2) The activities that are covered in the Schedule to the notification of the Government of India in the erétWhile

Ministry of Environment and Forest number S.0. 1533(E), dated the 14® September, 2006, and are falling in
the Eco-sensitive Zone, except the prohibited activities as specified in paragraph 4 thereof, shall be scrutinised
by the rJS.rIonitoring Committee based on the actual site-specific conditions and referred to the Central
Government in the Ministry of Environment, Forest and Climate Change for prior environmental clearances

under the provisions of the said notification.

(3) The activities that are not covered in the Schedule to the notification of the Government of India in the
erstwhile Ministry of Environment and Forests number S.0. 1533(E), dated the 14™ September, 2006 but are
falling in the Eco-sensitive Zone, except the prohibited activities as specified in paragraph 4 thereof, shall be
scrutinised by the Monitoring Committee based on the actual site-specific conditions and referred to the

concerned Regulatory Authorities.

(4) The Member Secretary of the Monitoring Committee or the concerned Collector or the concerned park in-
charge shall be competent to file complaints under section 19 of the Environment (Protection) Act, 1986 (29 of

1986) against any person who contravenes the provisions of this notification.

%) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from Industry Associations or concerned stakeholders to assist in its deliberations depending on the

requirements on issue to issue basis.

‘)ﬁ) The Monitoring Committee shall submit the annual action taken report of its activities as on 31% March of
»
every year by 30" June of that year to the Central Government in the Ministry of Environment, Forest and

Climate Change as per pro forma given in Annexure-IV.

(7)  The Central Government in the Ministry of Environment, Forest and Climate Change may give such directions,

as it deems fit, to the Monitoring Committee for effective discharge of its functions.

- The provisions of this notification are subject to the orders, if any, passed, or to be passed, by the Hon’ble
Supreme Court of India or the High Court or National Green Tribunal (INGT).

[No. 25/20/2014-ESZ/RE]

Dr. T. CHANDINI, Scientist ‘G’
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Annexure -1

Map of Eco-sensitive Zone boundary around Okhla Bird Sanctuary, National Capital Region(NCR) together with

its latitudes and longitude of extremes and extent.

Annexure A

Map of Eco-Sensitive Zone boundary together with its latitudes and longitude of extremes and extent.
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Annexure [

Coordinates showing prominent points of the outer boundary of Eco-sensitive Zone around Okhla Bird

Sanctuary, Uttar Pradesh and National Capital Territory of Delhi.

{ S. No. Point Latitude Longitude |
D M S D M - 8
1 A 28 34 24 77 18 27
2 B 28 33 51 77 18 50
3 C 28 33 18 77 19 . 13
4 D 28 33 1 77 19 7

3 E 28 32 38 77 18 40 i

6 F 28 32 48 77 18 3] |
7 G 28 32 46 77 18 22
8 H 28 32 59 77 18 6
9 I 28 33 26 77 17 45
10 ] 28 33 59 77 17 34
11 K 28 34 2 77 17 41
12 L 28 34 28 77 17 15
13 M 28 34 32 77 17 17
14 N 28 34 35 77 17 16
15 0 28 34 46 77 17 44
16 P 28 34 38 77 18 .
17 Q 28 34 21 77 18 21
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Annexure 111

List of Urban Area / Villages falling within the proposed Eco-sensitive Zone of Okhla Bird Sanctuary, Uttar

Pradesh and National Capital Territory of Delhi.

S. No. | States Name of Urban Area/ Point Latitude Longitude | Tehsil District
Village
D M (S |[D |M|S

1. U.P. [Sector-95, NOIDA B [28 (33 |51 (77 |18 |50 |Dadri Gautam Budh Nagar
2 U.P. |Chhalera Orangabad C |28 |33 |18 |77 {19 |13 |Dadri Gautam Budh Nagar
3 U.P.  |Nayabans P |28 |34 |38 |77 |18 |7 |Dadri Gautam Budh Nagar
4. Delhi |Shaheen Bagh G |28 |32 |46 |77 |18 |22 |Mehrauli |South East Delhi

5. Delhi |Jasola H (28 |32 |59 |77 (18 |6 |Mehrauli |South East Delhi

6. Delhi | Abul Fazal Enclave [ 28 |33 |26 |77 {17 |45 |Mehrauli |South East Delhi

g |Delhi |Okhla J 28 |33 |59 |77 |17 |34 |Mehrauli [South East Delhi

8. Delhi {Canal Colony, U.P. Irrigation I-A |28 |33 |54 |77 |17 |35 [Mehrauli [South East Delhi

Deptt.
9. Delhi |Joga Bai K |28 |34 |2 |77 |17 |41 |Mehrauli |South East Delhi
10. Delhi |Khizrabad L |28 |34 |28 |77 |17 |15 |Mehrauli |South East Delhi

Annexure IV

Proforma of Action Taken Report: - Monitoring Committee.-

Ll

Number and date of Meetings.

Minutes of the meetings: Mention main noteworthy points. Attach Minutes of the meeting as separate Annexure,
Status of preparation of Zonal Master Plan including Tourism Master Plan.

Summary of cases dealt for rectification of error apparent on face of land record.

Details may be attached as Annexure.

Summary of cases scrutinized for activities covered under EIA Notifications, 2006 .
Details may be attached as separate Annexure.

Summary of cases scrutinized for activities not covered under ETA Notification, 2006.
Details may be attached as separate Annexure.

Summary of complaints lodged under Section 19 of Envirofment (Protection) Act, 1986.
Any other matter of importance.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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ANSHURE C-5 38

Uttar Pradesh Shasan
Audyogik Vikas Anubhag-4

In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of the following English translation of
notification no 2213 /77-4-10-158N./85 dated 30 November, 2010

Notification

No- 2213 /77-4-10-158N./85
Lucknow : Dated : 30 November, 2010

In exercise of the powers under sub-section (2 )of section 9 and section 19 of the Uttar
Pradesh Industrial Area Development Act 1976 (U.P. Act no-6 of 1976) read with section 21
of the Uttar Pradesh General Clauses Act, 1904 (U.P. Act no-1 of 1904) and in supersession
of notification no. 6435 /77-4-06-158N./85 dated December 05 of 2006, the New Okhla
Industrial Development Authority hereby makes the following regulations with the prior
approval of the State Government to regulate the erection of buildings within the New
Okhla Industrial Development Area;

THE NEW OKHLA INDUSTRIAL DEVELOPMENT
AREA BUILDING REGULATION, 2010

CHAPTER -1

PRELIMINARY

1.  Short title, commencement and application.

1.1 These regulations may be called the New Okhla Industrial Development Area
Building Regulations, 2010.

1.2 They shall come into force with effect from the date of their publication in Gazette.

1.3 Chapter 1 to IV shall apply to building activities within the urbanisable area and
ChapterV, shall apply to the area designated for agricultural use by the Authority.

1.4 These regulations shall be applicable for New Okhla Industrial Development Area.

1.5 Chapter VI shall apply to the plots allotment to the farmers against their land acquisition
(5% to 7% of the acquired land as per policy of the Authority )

1.6 The plots on which map has already been sanctioned and construction has already been
started or completed, the allottee may be allowed to revise the same building plan or
submit the new plan as per prevailing regulations for that part of building where
construction has not started or any new addition required in building.

1.7 F.A.R., Ground coverage, setbacks and density as indicated in these regulations shall not
be applicable in respect of those plots which were allotted on auction or tender basis and
group housing prior to the coming into operation of these regulations. However the
calculation of FAR and Ground Coverage in the new buildings in such plots shall be



24.12 Provision of Social and Physical Infrastructure at Sector Level (Zone R)
(If facilities are provided as per sector norms then in individual group
housing pockets the facilities indicated in regulation 24.11 shall not be applicable)

SI. Use Premises Service Population Unit Area
No. Per Unit in Ha
a) Education
1. Creche and Day Care 5000-25,000 0.100

Centre
2. Nursery School 5,000 — 7,500 0.100
3. Primary School 7,500-15,000 0.200
4. Senior Secondary School 15,000 — 25,000 0.800
b) Health
1. Dispensary 7,500 — 15,000 0.100
2. Nursing Home 5,000 — 7,500 0.100
c) Shopping
1. Convenient Shopping 7,500 — 15,000 0.5000

Centres, sector shopping
cum service centre

2. Kiosks/hawker area
d) Other Community
Facilities

1. Community Centre 7,500 — 15,000 0.4000

2. Milk and Vegetable Booth 5,000 — 7,500 0.020

e) Recreation

1. Park and Playground 15% of plot/sector Min area
per unit

0.2500

f) Utilities

1. Electric Sub-Station 11 KV As per requirement 0.050

2. Auto Cum Taxi Stand As per requirement 0.050

24.13 Note :-

In special circumstances the Authority may, relax any of the provisions mentioned herewith
in the regulation no. 24.12 by recording the reasons. .
24.14 Note :-
Provisions of minimum parking and landscaping requirement shall be as per
Table 5 and Table 6 respectively. However, the Authority may stipulate higher provisions in
future as per requirement and issue directions in this regard .

49
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Staté Level Environme

-

| Directorate of Environment, U.P.
Dr. Bhim Rao Ambedkar Paryavaran Parisar
Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone :91-522-2300 541, Fax :91-522-2300 543

E-mail : up.seiaa@yahoo.com

Ni .
|
uerq L 69?4(/312/,\0(\')/09 Date ) June. 2009
To,
© Sri Sameer Gaur, ‘
Dipector-In-Charge, | fﬂ' k= m Wadean,

JayPec Infratech Limited,
Yamuonu Expressway Project. %
Sector- 1218, Noida(1).P.) :

\

Sub.: Regarding Environmental Clearance for Construction of Township “JayPee Greens™, Sector-
128, 129,131,133,134 Noida.

Du;\r Sir, I ;

Please refer to your letter JG/ENV/14083 dated 14/03:2009 addressed (o the Chainnan. State expent
Appraisal Committee. Directorate ol Fuvironment, (LP.Lucknow on, the subject as above. Revised praposals in this
regards were also received vide letter no. JG/ENVA09 dated May. 2009. The State Level Expert appraisal Committee

has considered your application and has been given to understand that:

The Environment Clearance is sought for Construction of Township = JayPee Greens™ . Sectar-, I") 131,133,134
Noida;
The total plot area of the project is 1092.8%, H’\cms and the built up area ' is 8. 126,991 sq m . Green area 1s

852

proposed (0 be 2.498.071 sq m. !

3.7 Water requirement for the project in constructioh phase is 590 KL.D and in operation phase is 28,933 KL.D.

4. Twao STPs are proposad with capacity of 20.000KLD and 25.000 KLD respectively.

5'. Power requirement for the project during construction phase is 2MVA and during operation phase is 204 MV A.
32 nos. of DG sets of SMVA cach shall be installed for power backup.

6. Parking for 83,000 ECS is proposed. ¥ NP'

7. The project is covered under screening category "8b" of the E1A notification dated 14/09/06.

Based on the recommendations of (he State Level Expert Appraisal Committee, The State lLevel
Environment Impact Assessment Authorily c%amlnt.d and discussed the matter in its meeting held on 22/05/09 and
has decided to accord environment clearance for the project subject ta the effective implementation of the tollowing
canditions: '

a, General Conditions ¢
§. It shall be ensured that all| standards related to ambient environmental quality and

emission/effluent standards as prescribed by the MoEF are strictly complied with.

RECEIVED

i S.No. ‘<H‘¥'DT 1'3}6(

e JAYPEE INFRATECH LIMITED
YAMUNA EXPRESSWAY PROJECT
! SECTOR-128, NOIDA

| Fe

' S

ANNEXURIS-8 (COLLY) SUsHTe 40
nt Impact Assessment Authorlty, Uttar Pradesh
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ate from the U.P. Pollution Control Board before S'al\‘

]t shall be ensured that obtain the No Objection Certific

of construction.

It shall be ensured that no construction wark or preparafi
he project or the aclivity wil|h|OUl the prior environmental clearance.

ribed land use. A land use certificate issued by the

on of land by the project management except for

securing the land is started on

' The proposed land use shall be in accordance to the presc
compelent autharity shall be obtained in this regards,

All trees felling in the project area shall be as permitted by the forest department under the prescribed rules.
Suitable clearance in this regard shall be obtained from the competent authority
Impact of drainage pattern on environment should be provided |
Serface hydrology and waler regime of the project area within 10 km should be provided.
A suitable plan for providing shelter, light and fuel. water and wasltc disposal for construction labour during lhc‘l
construction phase shall be provided along with the numiber of proposed workers

Measures shall be undertaken 1o recycle and reuse treated eMuents for horticulture and plantation. A suitable
plan for wasie water recycling shall be submitted

Obrain proper permission from competent authorities regarding enhanced traffic during and due 10 construction

and operation of project.
Obtain necessary clearances from the competent authority on lf“i"‘ikltrm:non and use of ground Water during the
construction and operation phasces '

IHazardoussinilammahle’Explosive matcrials lkely to be stored during the construction and operauon phases
shall Yo as put slandard procedure as prescribed under law. !\ecﬁssary clearances in this regards shall be
ablained |

Solid wastes shall be suitably sceregated and disposed A separate and isolated municipal waste collection
center should be provided. Necessary plans should be submiucdqi"r‘\ this regards., LT
Suitable rainwater harvesting systéms as per designs of groundwalter department shall be ;r;;lzlllcd. Complete
proposals in this regard should be submitted.

Ihe emissions and effluents etc. from machines, Instruments and transpori during construction and ope}ation
phases should be according to the prescribed standards. Necessary plans in this regard shall be submitted.
Water sprinklers and other dust control measures should be undenaken (o take care of dust generated during the
construction and operation phases, Necessary plans in this regard shall be subhmitied.

Suitable noise abatement measures shall be adopted during the construction and operation phases in order 10
ensure that the noise emissions do not violate the prescribed ambient noise standards. Necessary plaas in this

regard shall be submitted.

I8 Separate stock piles shall be maintained for excavated top soil and the top soil should be utilized for preparation

of green belt,

C
19. Sewage efMuents shall be kept separate from rain water colleclioﬂ“vlhl s\orage system and separately disposed.

Other efflucnts should not be allowed to mix with domestic effluents.



20.

19
w

Hazardous/Solid wastes generated during construction and operation phases should be disposed off as

prescribed under law. Necessary clearances in this regard shall be obtained.

Alternate technologies for solid waste disposals (like vermin-culture etc.) should be used in consultation with

expert organizations Iy

No wetland should be infringed during construclion and opcration phases. Any wetland coming in the project
area should be suitably rejuvenated and conserved.
Pavements shall be so constructed as to allow, infiltration of surface run-off of rain water. Fully impermeable

pavements shall not be constructed. Construction of pavements around trees shall be as per scientifically

.. accepted principles in order (o provide suitable watering, acration and nutrition to the tree.

24,

27

28

29

30
31

32

33
34

The Green building, Cancept suggested b)l ln 1&!‘ Green Building Council, which is a part of Cll-Godrej GRBC,
shall be studied and followed as for as possible.
Compliance with the satety procedures. norms and guidelines as outlined in National Building Code 20035 sln:ll
be compulsorily ensured.
Ensure usage of dual flush systems for flush cisterns and explore options to use sensor based fixtures, waterless
'l urinals and other water saving techniques. '
Explore options for use of dual pipe plumbing for use of water with different qualities such as municipal supply,
recycled waler, ground water etc. |
Ensure use of measures for reducing water demand for landscaping and using xeriscaping, efficient irrigation
equipments & controlled waiering systems.
Make suitable provisions for using solar encrgy as allerative source of energy. Salar energy application should
be incorporated for illumination of conunon areas, lighting for gardens Iz\nd street lighting in addition 10
provision for solar water heating. Present a detjgijed report showing how much percentage of backup power for
:

institution can be provided through solar energy so that use and polluting effects of DG sets can be iminimized.

. Make separutc provision for segregation, collection, transport and disposal of e-waste

! Educate citizens and other stake-holders by putting up hoardings at different places 1o create environmental
|
:

awareness.

. Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must be

avoided Parking should be fully intcrnalifedm‘ no public space should be utilized. Parking should be design

on the basis of projected growth in the next 20 years.
Prepare and present disaster management plan,
The project proponents shall ensure thal no construction activity is undertaken without obtaining pré-

-

cnvironmental clearance,

35-1‘ A report on the energy conservation measures confirming to energy conservation norms finalize by Bureau of

Energy efficiency should be prepared incorporating details about building materials and technology, R & U
Factors ctc.
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ildi jal i Al rovision of fly ash notification
Fly ash should be used as building material in the construction as per the p y ; of

September, 1999 and amended as on August, 2003 (The above condition is applicable only if the project lies

within 100 kin of Thermal Power Station).

| ¥
The DG sets to be used during construction phase should use low sulphur diesel type and should conform to

E.P rules prescribed for air and noise emission standards. y

i v . . y . .
Alternate technologies 1o Chlorination (for disinfection of waste water) including methods like Ultra Violet

radiation, Ozonation etc. shall be examined and a report submitted with justification for selected technology

. The green belt design along the periphery of the plot shall achieve attenuation factor conforming to the day and

night noise standards prescribed for residential land use. The open spaces inside the plot should be suitably

langscaped and covered with vegetation of indigenous variety. ,

The construction of the building and the consequent increased traffic load should be such that the micro climate
of the area is not adversely affected:

The building should be designed so as 1o take sufficient safeguards regarding seismic zone sensitivity.

High rise buildings should obtain clearance from avialion depariment or concerned authority.

Suilable measures shall be taken to restrain the development of small commercia! activities or slums in the

vicinity of the complex. All commercial activities should be restricted 1o special areas earmarked for the

purpusc l 'd!’ ' f

Itis suggested that literacy program for weaker sections of society/women/adults (including domestic help) and
under privileged children could be provided in a formal way.

The use ol Compact Fluorescent lamps should be cncoumged_f.-\ managemernt plao for the saie disposal ol
used/damaged CFLs should be submitted.

1t shall be ensured that all Street and park lighting is solar powdred. 50% of the same may be provided with dual

'
(solarfelectrical) alternatives. I

- Solar water healer shall be installed to (he maximum possible capacity. Plans may be drawn up accordingly ad
submitted with justification.
Treated effluents shall be maximally reused to aim for zero discharge. Where ever not possible, a detailed
management ptan for disposal should be provided with quantities and quality of waste water
The treated effluents should normally not be discharged into public skwers with terminal treatment facilities as
they adversely affect the hydraulic capaaly of STP. If unable, necessary permission from authorities should be
taken. ; "
. Construction activities including movements of vehicles should be so managed that no disturbance is caused to
nearby residents., Suitable dust suppression measures including sprinkling and pervious paving should be
ir'lstallcd.
. All necessary statutory learances should be obtained and submitied before start of any construction activity and

if this condition is violated the clearance, if and when giwil” Jhu'l be automatically deemed to have been

cancelled. '

1
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66.
67.

68.

69.
70.
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|

. Safe disposal arrangement of used toiletries itemg in Hotels should be ensured. Toiletries items could be

877 44

Parking areas should be in accordance with the norins of MOEF, G

overnment of India. Plans may be drawn up
accordingly and submitted

The location of the STP should be such that ila is away from human habilitation and does not cause problem of
odor. Odorless technology options should be examined and a report submitted.

The Environmenm Management plan should also include the break up costs on various activities and the
Mmanagement issues also so that the residents also panticipate in the implementation of the ¢nvironment

management plan. '

. H i isposal location,
Detailed plans for safe disposal of STP sludge shall be provided along with ultimate disposal lo

quantitative estimates and measures proposed, ¢

7 s (7 West and Last
Status of the project as on date shall be Subniited along with photographs from North \South,

side facing camera and adjoining areas should be provided.

N S . ireen belt ete. should
Specific location along with dimensions with reference to STP, Parking, Open areas and Green belt etc
be provided on the layou( plan,

: i f -ri 2 i : tions and also o the
The DG sets shall be so installed 5o as 1o conform to prescribed stack heaglhls and regula

" naise standards as prescribed. Details should be submitted. Low sulphur fuel should be used.

L-waste management should be done us per MoEF guidelines.
Elecirical waste should be segicgated and Hisposed suitably as not to imposc Environmental risk
- The use of suitably processed plastic wastes in the construction of roads should be considered

. Displaced persons shall be suitably rehabilitated as per prescribed noras.

- A dispensary for the (st aid shall be provided.
64.

Health impacis, Socio-economic impacts, soil degradation factors and biodiv

érsity indices should also be
. Ih
included in E.1 A; reports 1

given complementary to guests, adopling suitable measures,

|
. Diesel generating set stacks should be monitored for CO and HC,

Ground Water downstream of Rain Water Harvesting pit nearest to STP should be monitored for bacterial
contamination, Necessary Hand Pumps should be provided for sampling. The monitoring is to be done both in
pre and post monsoon, seasons | ' ‘bn'

A Separate electric mefer shal| be provided to monitor consumption of energy for the operation of

sewage/effluent treatment in tanks.

The green belt shall consist of 50% frees, 2

5% shrubs and 25% grass as per MoEF norms.
Rapid EIA statys should be undenaken for

t

hree months during the non monsoon period and the inonitoring
I| should be as per the latest norms of MoEF,

L)
Specific ¢ iditiony:
No Ground wat Slrac {
er shall be abstracted for Jonstrucuon purposes. Proper permissions from competent authorities
shal] be (aken, if necessary, |

Width of | roads shal| be 4 least |2 m,

)

V)
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F's “Manual on norms and

Green belt shall be 56% as proposed. : o
he norms given in provided in Mok

Water consumption should nol exceed t ' |
s" for competing uscrs.

4
standards for environment clearance of large construction project .
S Rain water harvesting calculations should be based on peak houJIy rain intensuty. N . d .
6. Relocate the Rain water harvesting pits The location of the STH should be such that it is at a sale (ista
from rain water harvesting pits and does not cause problem of odor. : .
7 Bio Medical Wastes shall be treated in accordance to the Bio-Medical Wastes Handling rules prescribed under
the E.P. Act, 1986. ‘
& A safe disposal plan tur used soaps, shampoos and other (oiletries provided (0 guests. should be drawn up and

submitied. Attempts should be made to encourage guests to (ake awhy the left over toiletries with them as
complememary gift

Ihe project praponent will have to submit approved plans and proposals incorporating the conditions specified
in the Environmental Clearance within 03 months of issue of the clearance Failing this the environmental clearance
shall be deemed 10 be cancelled.

N'clcessar) statutory clearances should be obtained and submitted before start ol any construction acuivity. In
the cvent of the violation of the condition the environmental clearance shall be automatically deemed (o have been
cancalidt i
cancelied. ’H#b. '

These stipulations would be enforced among others under the pravisions of Water (Prevention and Control of
Potlution) Act, 1974 dhe Air (Prevention and Control of Pollution) Act. 1981, the Environment (Protection) Act,
1986, the Public Liability (Insurance) Act. 1991 and EIA Notification, 2006 including the amendmenis and ruics
made therealter.

This is to request you to take funther necessary action in marter as per provision of Gazette Notification No

SO 1533(E) dated [4,9.2006 and send regulac compliance reponsdc') the authority as prescribed iu the aforesaid

notification

Copy lor necessury action 1o; |

I. The Principal Secretary, Environment, U.P. Govt., Lucknow.
2 Dr Nalini Bhatt, Director. Ministry of Environment & Forests, Gowt. of India, Paryavaran Bhavan, CGO

Complex, Lodhi Road .New Delhi
Regional Office. Ministry of Environmeni & Forests, (Central Region), Kendriya Bhawan, Sth Floor, Sector-H, h

Aliganj. Lucknow.
The M mber Secretary, U.P. PPoliution Control Board, PICUP Bhawan, Gomti Nagar, Lucknow.

5. Administrative Officer. Directorate of Environment for Monitoring and Web Updation.

~

' . ”" (Dr. Y.P.Singh)
! ' Director,Environment
And
Secretary,SEAC
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3‘ Level Environment Impact Assessment Authorlty, Uttar Pradesh
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- ) e Directorate of Envu'onment,UP "

Vineet Khand-1, Gomti Nagar, Lucknow-226 010
Phope ; 91-522-2300 541, Fax : 91-522-2300 543
E-mail : doeuplko@yahoo.com '
Website : www.seiaaup.in

To, - '
Shri Sameer Gaur, | '
A 14 ; ‘ i ’\k\ . l
It. Managing?b{rector, mf’"‘ o) e s &‘S:’;?% N | '

Jﬂ

M/s Jaypee infratech Limited, A Noeolee
y Sector- 128, Noida- 201304. -t '
A— '
Ref. No'9. Y. /Parya/SEAC/312/2016 : ' pate:d \ January, 2017

Sub: _Extension of Validity of Prior Environmental Clearance for Township Jaypee Green (Wish Town
Sector-128, 129, 131, 133 & 134 Noida. m/s Jaypee Infratech Limited, Regarding. ‘

A Dear Sir,
Please refer to your application/letters dated 28-07-2016 addressed to the Secretary, State Level , ,
E)‘pert Appraisal Committee (SEAC) and Director, Directorate of Environment Govt. of UP on the subject as . |
above. A presentation was made by the representative of the project proponent in the SEAC meeting dated .

27/10/ g
he Project proponent, through documents (submitted to SEAC) and presentation made during |

meeting, has informed to the SEAC that:- . \
1. Details of works approved under Environment Clearance letter no. 946/SEAC/ 312-AD(Y)/09 dated

| 09/06/2009 and construction completed and in progress, information in this regard submitted. | )
‘ 2. The construction was started in Sector — 128 after taking prior environment clearance from MoEF,
New Delhi vide memo no. 21/380/270-1-A-lll dated 5 Sept. 2007 for 541 acres on Feb. 2008.
Subsequently due to change in area and integration of services the revised environment clearance ] 3
for 1092.83 acres was obtained frorip;SEIAA vide letter no. 946/SEAC/312/AD(Y)/09 dated 9™ June,
2009 and construction according tolthe revised Environment Clearance was started on 01-11-
' 2010. '
| 3. There is no deviation of the project and its land use as approved in prior environment clearance
' issued by SEIAA vide letter No. 946/SEAC/312/AD(Y)/09 dated 9™ June 2009. ,
4. The Noida Authority approved revised Land Use Plan / layout plan for 1062.84 acres vide letter no.
" Noida/CAP 2015/774 dated 20/ #5.
5. Comparative chart showing Iang area use details, FAR’s works accordmg tc Environmarit clearance
A granted in 2009 by SEIAA and revised layout approved by Noida on 20" Feb. 2015 along with
status of construction was also submitted. ‘ : : i
6. The Project could not be completed in time due to slow down in national economy, especially in '
real estate sector and constraints faced by the project proponent in implementation of the
Y Project.
7. Future time line and details of proposed projects are submitted, which proposes that the project
to be completed by year 2024, !
8. The photographs of Project along with dates are also submitted. i)

The SEAC discussed the matter and observed that as the project proponent has not made any
deviation from the project proposals for which EC (946/SEAC/312/AD(Y)/09 dated 9" June 2009) was issued ’ |

. earlier for the project and also the approval fror Noi /wﬁ\k‘fﬁpg&;weyrfﬁng the proposal has been obtained by:
.glven .4* e’E’Te‘tre dated 09/06/2009 for the project for the ‘
ir £2'd e¢ 09/06/2009 i.e. from 09/06/2014 to i
Mtlﬂé /i%llf‘lb L.ho deviation In the proposals from tie
S page 1 of ?

|




one, for which environmental clearance was i
case of any deviation, the validity granted to EC

133 & 134 Noida.

TR

Township Jaypee Green (Wish Town), Sector-128, 129, 131-’

\
Extension of Validity of Prior Environmental C%ﬁ
Infratech Limited, Regarding. 47

=31,

ssued earlier for the project through EC dated 09/06/2009. In

dated 09/06/2009 shall be treated as cancelled.
The above recommendation of SEAC meeting dated 27/10/2016 was considered in the SEIAA me"eting
}

dated 14/12/2016 and the SEIAA agreed with the recommendation of the SEAC.

!

No.......

 This is to request you to take further necessary action in the matter as per provision of
Gazette Notification No. S.0. 1533(E) dated 14.9.2006, as ametlded and send regular compliance reports to

the authority as prescribed in the aforesaid notification.

rereeemmneens fPArya/SEAC/312/2016

Dated: As above

Copy with enclosure for Information and necessary action to:

1.
2.

o

The Principal Secretary, Department of Environment, Govt. of Uttar Pradesh

, Lucknow.

Advisor, 1A Division, Ministry of Environment, Forests & Climate Change, Govt. of India, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

Chief Conservator, Regional Office, Ministry of Envirmmeht & Forests,

Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.
District Magistrate, G.B. Nagar.

The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Klpand,

L |

Gomti Nagar, Lucknow.

Regional Officers, Regional Office, UP Pollution Control

Copy to Web Master/ guard file.

1

T

|

TN

llf

Board, Noida.
[

A

/

(S.C. Yadav)
Member Secretary, SEIAA

. T . 1

(Central Region), Kendriya

[

\)

N

(

b
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" State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P
Vineet Khand- |, Gomii Nagas, tiscknow - 126 010
Phone . 91.527. YRUES4L, Fax 91521 200 843
£-tnail : decuplko@vyahoa.com

To. Wiehwite | whew sciatup.com

Shirt Ajlt Kumar,

Advisor,

M/s Japew Infratech Ltd,

Sector-128 of Noida, Along Moida- Greater Noida Express Way,
Noida, 1.p.- 201304

Ref. No.....\. L. Zr...../Parya/SEIAA/£930-4769/2013 Date 2. June, 2020

Sub: Environmental Clearance for Township Project “laypee Greens Wish Town Nolda" at Sector-128, 129, 131, 133 &

134, Noida, Tehsil-Dari/Sadar, District-Gautam Buddha Nagar, U.P., M/s Jaypee Infratech Ltd.

Oear S,

Please refer 1o your applicationfletters 24.04-2019, 27.04-2019, 16-07-2019 & 22-07-2019 addressed to the
Chairman/Secretary, State Level Environment impact Assessment Authority [SEIAS} snd Director, Diectorate of
Environment Gowt. of UP on 1he subject as above. The Stale Level Expert Appraisal Committee convdered the matter w
i3 meatings held on dated 07-11-2019 and SEIAA in its maeting dated 37-01-2020 & 27-05-2020

A presentation was made by the project proponent ziong with their consultant Mjis OCEAD-ENVIRO
Management Solutions {indiaj Private Limited. The proponent, through the documents subravited and the presentation
made, informed the committee that:-

1. The envirormmental clearance is sought for Township Project “Jaypee Greens Wish Tawn Noida' at Sector-228,

129, 131, 133 & 134, Noida. Tehsd-Dari/Sadar, District-Gautam Buddhe Nagar, U P, M/s Jaypee Infratech Lid,

2. Environmental dearance for the earber popasal was  issued by SEIMA Ue wds letter no

B46/SEACSI12/AD(Y)/02 dated DO/06/2009.

3. The terms of reference in the matter were issued by SEEAA, U.P. wide |etter no. 145/Parya/SEAL/2769/2018,
dated D3/07/2019,

4. ElAreport submitted by the pioject proponent on 0471172018,

5. Comparative area details of the existing and proposed project:

5.N. | DESCRIPTION AREAS a5  per  Environment | AREAS inyear 2019 |
! Clearance (1092.83 acres) 1106284 acres) |
L | Totalland (m’) 44,22,526 | 43,03,141 ]
2. | Floor Area Ratio 1.8 187 )
-3, Total FAR (m') 81,26,991 8,028,995
a, Proposed FAR (m’) 64,42,668 64,81,776
( Residential )
b. Proposed FAR {m’) 587,293 906,177
{ Commerdial }
. Proposed FAR (m’) 9,954,930 | 541,034
( Institutional) |
d. Proposed FAR (m°) [Recreational ) 1,02,000 _ I
4. Stilt ares + Basement area (m’) - 14868079 -
5. | Bullt up Area (m’) Total (3+4) _| 81.26,991 | 12897074
& Ground m’) 877,708 (19.84%) | 952,108 (22.13%)
7. Open Areas(m’) 35,44,818 (80.15%) 13,351,033 (77 87%)
| 8. Green Areasim’) - 24,98,071 (56.48%) . 2,198,009 (51 07%)
8. | Roadgm’) } | 1,046,747 (23 66%) | 1,153,024 (25.80%)
6. Site Surroundings & Environmental Sensitivity Withun 15 Km as submilted by the project proponent
[ 5N Features Description | Brstance & Diechion _!
[ 1. Co-ordinates of Site | Latitude 28°31'2 62"N, Longitude: 77°21°40 16°E 1
2 | Location . Sectors 128,129,131.133 and 133 of NOIDA, Vllage-Dadri ; Sadar Cratrect

B o - | Gautam Buduh Nagar, Utly Pradesh (U 1) B
A
\= ey
o ~
Wmuy
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§.C. for Township Proinst “Iryaee Greers ﬂm.ym.uﬁ&mmmmm&m; Noita ensouu i)
Gautam Buddha Nagar, U.2,, M/s Jaypee Infratech 14,

3 Nearest Airport T Indira Gandhi taternational Arrport {IGII { Approx 225 km (WHW
LA NearedtRadwsy Staten | Nuaaniuddin Rallway S1aton | Approx 15 km (by road) (NW |
6. | Nearest Hospital IS Hospial | 0.41Kkm NE
1 indo-Gulf Hospital & Dugnostlcs 581 km, E
Jaypee Hospital - _ Within the Jaypee premise
7 Nearest School/ Universily | Step by Step Sehool [ 032Kkm WNW
Genesis Global School | 0.35 Km, WNW '
’ Jaypee University Within the Jaypee premise |
8. 5tate, National boundaries | Hasvana - WP Interstate Doundary | 1.14 ¥m_S\V |
Delhi-U? interstate Boundary 119 km, W |
a, Sanctuary Reserve forest & Wetland | 9.40 km, E5E Ll 4|
. Tilori Khadar Jungle 10.30 ke, SSE :
Surajpur Wetland & Qeser v Fores) ! 8.30 ki, ERE |
. Asoig Wuidhife Sanctiary 7.54 ki, WSW
| Ditpat Forest Rarge znda1id 050 km SSW |
| | Okhis buwd Sanctuy | 4.50%m, NW |
10. Water Bodies " Yamuna River L1304, W |
) o o hindon River BT . Assne
11 Seismic Zone Seremic TotelV ‘
17 Mavimum  Height of | 201 228
Building B ) l
13. Densely populated or | Delhi 1.80 Fm, SW o - T
| Buihupares Faridabad | 154ke SW .'
—_ 7. Detailed 2r2a statement: . e
{3 NO | CESCRIPTION I AREA As per Revised araravaa laysss plan 7015 (Sem 1657 54 acres
Total Sublezzad to ' Comalerge Under T Constructon ver i
. | S Otaer Purties | Censtctan stant
() Towllawd 74303341 6/CSRE o LESH274 1347781
2 | Tioor Ares Ra Ralm (186583 '— - | i
E | FAR | 8.028996 | 1418108 ) 1420818 | 2970315 2.203.955
I . (Totat) | ;
2 ey 6,481,776 | 572,000 1124263 | 2749270 | 1,619,077 1
| {Resideatial ) ) _ L | 5
8 | FAR 906,177 $85,152 <851 | 14,254 - 1321310
| { Lommerdal ) I ’ !
C FAR 541,044 279,394 | $9.533 7,584 | 263,968 |
| { institutional} ! i !
> FAR ' " . ]
| (Recreauonal | - [ o
T3 Basement + Stit Area | 4868079 | 994,05+ | &73.51 | 1600821 | 1309923
[ 5 Ground Coveraze 952,008 | 383505 420,533 158,964 F
6 Open Areas 3,351,033 | 305,980 | 1,255,241 | 1.788.812
7 Green Aress 2,198,009 | 213,09% | 1,765,£43 219267
8 Roads 1,153,024 | 93,822 | 997,568 _ |eys7:a
8. Subleased land details:
LANDUSE LAND AREA ( SQM) ‘ |
FOTAL LAND | LAND SOLD/ | TOTAL LAND UNDER |
| SUBLEASED TO | DEVELOPMENT  8Y
- o ! {.f[ymsgymms JAYPEE
RESIDENTIAL PLOTTED 1318387 - [ 13357 .4 ]
| RESIDENTIAL GRCUP HOUSING | 2148624 ] 2148624
| INSTITUTIONAL l 288 441 : z;»e,oz? | 162,414
COMMUNGY FAQUITIES 66,760 ' | 22.210
| MASTER COMMERCIAL [ 175,285 | 71627
SECTOR COMMERCAL 106,170 ' 28,156
MASTER  PLAN  RECREATIONAL | #19,150 519,160

- RECREATIONAL
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Gautam Buddha Nagar, U.P., M/s Jaypee Infratech itd.
MASTERPLAN ROADS AND | 580,354 580 364
TRANSPORTATION
TOTAL 4,303,141 670,586 3,63285%
| | 15.58% B4.42%
9. Proposed facilities of the project:
INSTITUTIONAL FACILITIES NO, RECREATIONAL FACILIMES | NO.
School 6 Golf Course | 2
College 2 Sports Field |8 |
Play School cum Creche [Proposed) 18 | Park&Play Ground Sl 128 [
COMMUNITY FACIUMES OTHERS |
Community Centre 7 Petral Pump . 3
Social dlub (Proposed) 21 Police Past 3 |
Golf clubs P Centrabied Service Centres (Water cantres-no, 11 |
Switching _ stations-11no, Laundromats-6no &
Rakshak Bhawan-6n0) | ,
HEALTHCARE FACILITIES Grid Substation 2 |
Hospital 1 Power backup generation station i1 |
Nursing Home/ Polyclinic 3 StP 4 ]
RELIGIOUS FACILITIES Fire Station | i1 !
Religious Complex 7 PG fill regulating station 1 |
SHOPPING / COMBAERCIAL FACILITIES ETTH { Fibre to the hame | - Central secunity | 1
Lentre
Sector Ivl. Shopping 13 Central command centre for Fire/police/security/ | 1
b | telecom post office =
Locai Convenient Shopping Centre 34 Taxi Stangd [3
Master plan  ievel Shopping/ Commeccial | 12 Bus stand/ Bus shelter 51 1
centres | J
10. Water calculation details for the project:
5. No. | Unit Type Total Popuiation (R 0) KLD
1 Residential {Group Housing + Plots} 206394 135 27863
2 Commercial 20518
X Staff 4531 45 204 |
Visitor 86087 1§ 1291 |
3 Institutional |
Community faolity |
Staff 106 45 5 i
Visitor 1874 | 15 8 __‘
| 4 Institutional faclity |
A Schoo! and colieges B b
Stalf & Students 2% | 45 193
Visitor 476 15 7
B Office
Stalf £094 45 274
Visitor 124 13 10
c- Misc utilities
Staff 91 45 4
Visitor 37 15 12
d Haspital
Beds 550 450 248
= oro S00 o 15 N g8
Staff 575 & BED
Visitor 578 15 9
e Nuesing Homes{4)
Beds 135 54
OPD 15 3
Staff a5 10
Visitor 15 |7
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5 Staif 1000 45 45
6 Visltors (10% of | 20638 15 | 310
Residents)
Total (1+2+3+445+6) 336522 3061
a Treated water Requirement For:- !
A HVAC | 1500
| B Horticulture | 2198009 B ] 3 L 8594
| Total Water demand 39005
11. Waste water caleylste on details.
| Total Residential wastewater generation Getalls (KLD)
Domestic Water Requirement 28218
1
Fresh (67% of domestic) 18906
Flushing {33% of domestic) 9312 |
2 || Wastewater Generated (80% of fresh + 100% of flushing + 90 % of HVAC) | 26146
3 STP 31380
Total Wastewater generation from Cosmercial (KLD) |
3 Domestic Water Requirement 2028 !
1 :
Fresh [40% of domestic) 811 1
- Flushing {60% of domestic) 1217 1
2 Wastewater Generated (80% of fresh + 100% of flushing) | 1866 |
3 STP | 2240 |
Total wastewater generation from the project (KLD) (Exduding hospital) |
Domestic Water Requirement 30246 ’
1 i
Fresh {65% of domestic) 19717 =il
Flushing (35% of domestic} | 10529 '
2 Wastawater Generated | 28012 ]
3 Tatal 5T Capacity . 33620 or say 39000
4 Total fresh water - _-__ N - __-_ 1!_)_71_':'_ o -
| Total Hospital wastewater generation detailsiKLD) _ - B |
l_ Domestic Water Requirement - T8
|1
fresh (67% of domestic) 245
Flushing {33% of Somestic) B 120 o
12 | Wastewater Generated (80% of fresh » 100% of Rushing) 316
3 | ETP 380
12. Details of green belt:
"S.Ho Particulars Green Area in | Treesinno | Shrubs in numbers | Ground covers in
) Sq.m Ho.
1 Golf Course 442970 13650 40600 60400 ) I
2 NirmanSadan 6065 758 8400 T20000 !
3 Camp Area Sector-128 BOGS 1399 ¥251 2350 '
4 Cluster {KTD1/03} T Polnt 11994 581 10000 15770
5 Cluster (Imperial Tower 01/03) | 10464 1058 4550 10200 -
& Cluster {KT11/16) 5400 S44 10450 7000
¥ Cluster (PH-1) 7644 177 3681 9250
B Cluster {PC-01/04) 7500 420 8in 11845
9 Cluster {(PC-D5/06) 500 45 913 4100
10 Cluster (PC-08/09) 2692 . 100 2293 6600
11 Cluster PH-2 2085 1760~ | 3300 5190
12 Cluster PH-3 055 -~ | 1noNEN | 3880 | 4050
13 Cluster {PC-11/18) 12535 680 \ . | 7850 12600
{ venbet S5 1]
SN e—
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" Gautam Buddha Nagar, U.P. M/s laypee infratech td,

14 Cluster PH-4 1875 275 3895 | 5600
15 K.Toen Homes 2550 401 137% 5550
16 August Town Homes 01/02 1450 ' 199 5353 | 4030
17 August Town Homes 03/05 3230 | 385 9500 | 2010
18 Club House-) 140 | 360 | 3010 3710
19 | PlotArea),2 &3 | 4600 | 532 2650 4720
20 Jaypee Public 5chool | 5050 537 13050 | 2610
[ 2] Halipad Area 000 65% 3890 B | 8140
b} Kingswood Villas 4430 330 1060 | 2530 ]
23 Highway Shani Mandir 10300 1750 3200 | a0t6
24 Sector-128, Road 72000 6360 15500 18000
5 Sector-134, Road 40500 991 15853 3300 |
26 Sector-132, Road 22500 586 13471 4200 |
F7] Cluster (KM 1-14) 20000 182 12062 13000 |
28 Cluster (KM 15-18) 12000 128 5978 4000 ]
29 Custer (KM 28-34) 30000 137 12608 3300 '
30 Cluster (KM 42) 1000 49 1730 3500 ‘
33 Cluster {KM 51-52] 5000 112 4293 5700 |
32 Classic (81 & B2) 3000 97 3637 3500
33 Classic {C1 & C2) 3000 100 1970 2200 1
34 Classic (A7 & A10} 18000 251 2897 10800 B
35 Jayoee Hospital 24000 1676 147416 33000
36 JIT College 10000 1961 5998 20250
Total 2198009 37816 395981 344971 |
13. Details of solid waste generation & management:
'S. | Unit Type Total Norms | Total | Complet | Norms Total |To  be | Norms | Total |
N Populati L [ construct |
0. on project ed | |
1 | Residential (Group | 206394 | D45 | 9287 | 136644 045 | 6149
Housing + Plots) 7 | o
a | Residents in flat 45071 6.45 20732 | ‘- j
b | Residents in plot i 23765 | 0.45 10658 ° | |
2 | Commerdal 90618 ! _ [ —
Stafl 4531 0.25 | 3133 ] ST 025 | 1N
Visitor 86087 |015 | 1291 N 86087 0.15 1291
3 13 |
3 | Institutional [ 1
Community facility | |
Staff 100 0.5 |28 100 025 |25 |
Visitor 1874 015 (181 | 1874 {615 281 |
4 | Institutional facility |
3 | School and colleges . | | T }
Staff & Students 4279 0.2% | 1070 | 2200 0.2% 550.0 | 2079 0.25 $20
: 0 -
Visitor 476 [015 |71 | 100 0.15 15.00 | 376 035 56 |
b [Ofice | ] | o I I
Slafi 6094 0.25 1523 6094 0.25 1523
Visitor §77 015 | 102 677 0.15 102
1 e | Misc utilities
Staff 91 025 |23 81 0.25 23
Visitor 817 015 |123 817 0.15 123
d | Hospital
Beds 550 150 825 550 1.50 835.0
0
OPD 500 0.15 75 500 0.15 75.00
Staff §7% 025 134 143.7 |F -
| 5 1
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Visitor $78 o5 | 87 578 0.15 86.70 [ ]
e | Nursing Homes{d) | X | __4'
Beds 400 150 | 600 § 400 150 [e00
| |or (20 (o015 [30 0 | 200 015 |30
| 't 220 0.5 | 5% | | 220 025 |85
Visitor 440 015 | 66 [ 440 015 |66
Total 2760 | L | 2780 0
5 | Staff 1000 0.25 |25 | 350 0.25 875 | 650 0.15
162.5
6 | Visitor | (10% of | 20638 | 015 | 3056 | 7294 0.15 1094, | 13345 0.15 2002
% Reésiderits 1 .
) ' . .
Total (14243485 +6} 11536 | 85,089 . 251,433 | 8110
‘ 33652 | 9 ! | 34264 | 5
2
M Horticolture Waste ‘ 543.14 | S.00 | 2716 | 4431 5 215, 1100037 | 5 | 500
. s
_ Biomedical Waste 470 82.6 188
STP 2415 | 799.4 1616 |
Tatal 12097 8340
: 1 37562 9
14. Parking details of the project:
Parking Required Parking Provided
S.No, Projects FAR As Per Noida | As Per Noida | As  per | As per MOEF | Total
(Sg.mt) Regulations | Regulations | MOEF (Sqm) ECS Area
(ECS) (Sqm) (ECS) [Sam)
A) Residential
1} Group i 1342169 | 16777 503310 13422 469759 60730 | 2096994
Housing
Yet to be | 4566547 | 57082 1712460 45665.47 | 1598291 -
| Started
Projects
Total Group | 5908716 | 73859 2215770 55087 2068051 l
housing
2) Total Plotted | 573060 | 5530 155900 1433 50143 5530 165900
Development
B Institutional
Completed | 89598 1208 36240 1791.96 | 627186 | 3928 85298
v Yet o be | 273552 | 543)1Da 162931 5431.04 | 1900864
Started
Projects . ) -
| TOTAL 361150 | 7222 216690 na 252805 O
{ | Institutional N |
0] | Commerdal
3l | Master Plan T
Commerclal
i Projects Sold | 414512 g
om : — —
SUBTOTAL | 414512 ) ]
T} Yet o be | 286508 | 9550 286500 5730.16 | 2005556
Started
Projects o
TOTAL 286508 | 9550 286500 $730,16 | 200555.6
Master plan
| Commetcial B B
bj Sector R N
Commercial | . B
Completed | 4851 97 33957 [ 1259 23461
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'S |Yet 1o be | 49666 993 29790 993.32 347662
Started
Projects
TOTAL Sector | 54517 1817 54517 109034 | 381619
Commerdal e
Grand Total | 6610898 | 92449 2939384 74564 2609716

15. The project proposal falls under category-8{bj of E1A Notification, 2006 {35 amended).

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) held an
07/11/2019 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting held 27-01-2020 & 27-05-
2020 and decided to grami the Environmental Clearance for proposed project along with subject 10 the eflective
implementation of the following general & specific canditions -

General lons:

1 It shalt be ensured that all standards related to ambient emdronmental gquality and the emission/effivent
standards as prescribad by the MoEF are stnctly comphied with.

2 it shall be ensured that obiain the no objection certificate from the U # pollution contro! board befere start of
construction,

. I shall be ensured that no construction work of preparation of {and by the project management except [or
securing the land & started on the project ¢t the activity without the prior enviranmental dearance.

4, The proposed land use shall be In accordance to the prescribed tand use. A fand use certificate issued by the
competent Authiority shall be obiained in this regards.

o All trees felling in the project area shall be as permitted by the forest department under the prescribed rules,
SuRtable dearance in this regard shall be obtained from the competent Authority.

6. Impact of drainage pattern on environment should be provided.

7. Surface hydrology and water regime of the project area within 10 ke should be provided.

8. A suitable pian for providing shelter, Rght and fuel, water and waste disposal for construction labour during the
construction phase shall be provided along with the number of proposed workers.

9. Measures shall be undertaken to recycle and reuse treated efffurnts for horticalture and plantation, A suitable
plan {or waste water recycling shall be submitted,

1D.  Gbiain proper permission from competent authorities regarding anhanced traflic duning and due to construction
and operation of project.

11.  Obtain necessary clearances from the compatent Authority on the abstraction and use of ground water during tha
construction and operation phases.

12.  Hazardousfinflammable/Explosive materials likely to be stored during the construction aad operation phases shafl
be as per standard procedure as prescribed under law, Necessary dlearances in this regards shall be obtained.

13.  Solid wastes shall be suitably segregated and disposed. A separate and isolated municipal waste collection center
should be provided. Necessary plans should be submitted in this regards.

14.  Suitable rainwater harvesting systems as per designs of groundwater department shall be installed. Complete
proposals In this regard should be submitted,

15.  The emissions and effluents etc. from machines, instruments and ransport during construction and operation
phases should be according to the prescribed standards. Necessary plans in this regavd shail be submittea,

16.  Water sprinkiers and other dust contral measures should be undertaken to fake care of dust generated during the
construction and operation phases. Necessary plang in this regard shsll be submitted.

17.  Suitable nolse abatement measwures shall be adopred during the construction and operation phases in order ta
ensore that the noise emissions do not violate the prescribed smbient noise standards. Necessary plans in this
regard shall be submitted. ] ; , :

18.  Separate stock piles shafl be maintained for excavated top soll and the top solf should be utilized for pregaration

' of green beit.

19. Sewage effluents shall be kept separate from rain water coflection and storage system and separately disposed.
Othier effluents should not be allowed to mix with domestic efftuents.

0. Harardous/Solid wastes generated during construction and operation phases should be disposed off as prescribed
under law. Necessary clearances in this regard shall be obtained.

21, Adlternate technaologles for solid waste disposals (like vermin-cullure ete ) should be used in consuitation with
expert organizations.

22  No weiland shouid be infringed dusing construction and operation phases. Any wetland caming in the project srea
should be suitably rejuvenated and conserved.

23, Pavements shall be so construetad a5 to allow millration of surface run-off of rain water. Fully impgermeable
pavements shall not be constructed. Construction of _pavements around trees shalt be as per scientifically
accepted principles in ordes 1o provide suitable watering, aerat f'and nutrition Lo the tree.
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24

25.

26.

27

28,

25.

32,

33.

35.

7.

39.

41.
42.

43,

45,

47,

48.

49

S1.

The Green bullding Concept suggested by Indian Green Building Councif, which is a part of Ci-Godiej GBC, shall
be studied and followed as for as possible.

Compliance with the safety procedures, norms and guidelings as outlined in National Building Code 2005 shall be
compulsorily ensured. "

Ensure usage of dual Bush systems for flush cisterns and explore options o use tensor based fintures, waterless
urinals and other water saving techniques,

Explore options for use of dual pipe piumbing for use of water with differsnt qualities sueh as municipal supply,
recycled water, ground water ate

Ensure use of measures for reducing water demand for landscaping and using xeriscaping. efficient wrgation
equipments & controlied watering systems,

Make suitable provisions for using solar energy as akernative source of energy. Solar energy application should be
incorporated for itumination of common areas, lighting for gardens and street kighting in addition to prowsion for
solar water heating. Present a detailed report showing how much percentage of backup power for institution can
be provided through sotar energy so that use and polluting effects of DG sets can be minimized,

Make separate provision for segregation, collection, transport and thsposal of e-waste.

Educate d_tiiens and other stake-holders by putting up hoardings at different places to create environmental
awareness.

Tratfic congestion near the entry and exit points from Ihe roads adjoining the proposed preject site must be
avolded. Parking should be fully internalized and no pabilic space should be utilized.

Prepare and present disaster management plan.

The project proponents hafl ensure that no construction activity is undertaken without cbtaining pre-
environmental dearance.

A report on the enemgy conservalion messures confrming 10 energy conservation nomms finzlize by Bureay of
Energy efficiency should be prepared incorporating details about building materials and technology, & & U Factors
etc.

Fly ash should be used as building material in the construction as per the prowsian of Ay ash nobification of
September, 1999 and amended as on August. 2003 (The above condition is zpplicable oniy il the project kes
within 100 kon of Thermal Power Station).

The DG sets to be used during construction phase should use iow sulphur diesel type and should conform te €.5.
niles prescribed for air and nolse emission standards, -

Altsrnate technologies 1o Chicrination (for disinfection of waste watsr} inciuding methods like Uitra Violet
radiation, Ozonation etc. shall be examined and a report submitted with justification for selected technoiogy.

The green belt design along the periphery of the plot shal achieve attenuation factor conforming to the day and
night noise standards prescribed for residentia) fand use, The open spaces inside the plot should be sultably
landscaped and covered with vegetation of indigenous variety.

The construction of the building and the consequent increased traffic load should be such that the micro climate
of the arez is not adversely affected.

The building should be designed so as 10 take sufficient safeguards regarding seismic zone sensitivity.

High rise buildings should ebtain dearance from avigtion department or concerned avthority.

Svitable measures shall be taken to restrain the development of small commercial activities or slums in the vicinity
of the complex. Ak commercial activities should be restricted to spacial areas earmarked for the purpose.

1t is suggested that literacy program for weaker sections of society/women/adults lincluding domestic help) and
under privileged children could be provided In 3 formal way.

The use of Compact Fluorescent lamps should be encowraged. A management plan for the safe disposal of
used/damaged CHis should be submitted.

‘11 3hab be ensured that alf Street and park fighting is solar powered. 50% of the same may be provided with dus!

{solar/electricall slternatives.

Solar water heater shall be instalied 10 the maximum possible capacity. Plans may be deawn up accordingly ad
submitted with justificat:on,

Tieated efiluents shall be mawmally reused Lo aim for zeto discharge. Where ever not possibie. a detaled
management plan for disposal should be provided with guantities and guality of waste water

The treated effiuents should normally not be discharped into public sewers with terminal treatment facihitios as
they adversely affect the hydraulic capacity of STP, If unable, necessary permission from authorities should be
taken,

Construction activities including movements of vehicies should be so managed so that no disturbance is caused to
nearby residents. B

Al necessary statutory dearances should be obtained an'd mbni;tted belore stact of any construction activity and
i this condition {5 violated the clearance, if and’ v;r_beh'ﬁfvémha\al[ be automaticaily deemed to have been

cancelled. ‘V__L \
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52. Parking areas should be in accordance with the noems of MOEF, Government of india. Plans may be drawn up
accordingty and submitted.

53.  The location of the. STP should be such that it is away from fhuman habilitation and does not cause problem of
odor. Odorless technology options should be examined and a report submitted.

34.  The Environment Management plan should also include the break up cosis on various activities and the
management issues also so that the residents also participate in the impiementation of the erviroament
management plag.

55.  Detailed plans for safe gisposal of STP sludge shall be provided along with ultimate disposal location, quantitative
estimates and measures proposed.

56.  Status of the project a5 on date shall be submitted along with photographs fram Nonh, South, West and East side
facing camera and adjoining areas should be provided.

57.  Specific location along with dimensions with refergnce to 5TP, Parking, Open aress and Green beit tc. should be
pravided on the layout plan.

58.  The DG sets shall be s installed 50 a3 to conform to prescribed stack heights and regulations and also to the noise
standards as prescribed. Details should be submitied

59. E-Waste Management should be done as per MoEf guidelines.

60.  Electrical waste should be segregated & disposed suitably as Rot to impose Environmaental Risk.

61  The use of suitably processed plastic waste in the coastruction of roads should be considared

62, Displaced persons shall be suitably rehabilitated as per preseribed norms

3. Dupensary foc first aid shall be provded,

64 Sale drsposal srrangement b used toiletries items in Hotels should be ensured, Toideiries items could be given
complementary to guests, adopting suitable measures.

63.  Oiesel genesating ‘set stacks should be monitored for CO and HC.

56.  Grovnd Water downstream of Rain Water Harvesting pil nearest (o STP should be monitored for bactenal
contamination. Necessary Hand Pumps should be provided for sampling. The raGnItoNng is ta be doae bath in pre
and post monsoon, seasons.

67.  The green belt shall consist of S0% trees, 25% shrubs and 25% grass as per MoEF norms,

68. A Separate electric meter shall be provided to monitor consumption of enargy for the operation of
sewage/effluent treatment in tanks.

69,  An energy audit should be annually carried out during the operational phase and submitted 10 the authority.

70. Project proponents thall endeavor to obtain 1S0: 14008 certification. All general and specific conditions
mentionad under this environmental cltarance should be included in the environmental manual to be prepared
for the certification purposas and compliance,

7. Environmenta! Corporate Responsibility {£CR) plan along with budgetary provision amounting to 2% of totat
projoct cost shall be submitted (within the month} on need base assessment study in the study area. income
generating measures which can help in up-liftment of weaker section of saciety consistent with the traditonal
skills of the people identified. The program me can include activitias such as old age homes, rain water harvesting
provisions in nearby sreas, development of fodder faem, fruit bearing orchards, vocational training etc. In
addition, vocational %aining for individuals shall be imparted so that poor sectian of society can take up self
employment and jobs. Separate budget for community development activitles and income genérating

;.. Programmers shall be specificd. Revised £CR plan is 0. be submitted .within 3.month. Failing which, the
environmental Clearance shall be deemed to be cancelled.

72.  Appropriate safety measures should be made for acdidental fire.

73, Smoke meters shoukf be installed as warning measures for accidentat fires,

74.  Plan for safe disposal of R.O reject is to be submitted.

Speci d 3

1. the proposed project is situated in notified area of Bround water extraCtion where creation of new wells for
ground water extriction is not allowed, requirement of Iresh water shall be met from alternate water sources
other than ground water or legally valid source.

2. in compliance to Hon'ble Supreme Court order dated 13/01/2020 in tA no. 15812872019 and 158129/201% in Wit
petition no. 13029/1985 {MC #Mehta Vs GOI and athars) anti smog guns shall be instalied to reduce dust during
excavaltion.

3. Since the proposed project Falls in Critically Polluted Areas [CPAS), Sevarely Polluted Areas {5PAs) the provision of
the mochanism farmed regarding compliance of Hon'ble NGT order in OA 1038/2018 dated 19-08-2019 by
MoEF& CC, Govt. Of India vide Jatter dated 31-10-2019 shall be foliowed in letter and spirit,

4, All the additivnal condition for grant of Consent to Eslablis_h (CTE)/Consent to Operate (CTO] related to Pollutian

- mitigatian measures as prescribed in the office memorandum of MOEERCC, Gol. dated 31.10.2019 and as deemed
fit by UP Pollutton Control Board In the consent arders shall be'followed by Project Proponent.

5. The project propoenent shall submil wathin the next 3 'mon e ‘details of sotar power plant and sotfar
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10.

11

12.

13.
14,
15,

16,

17.
8.
19.

20.

21,

i PR D TP o M EECAPE ]

22,
23

24,
25.
26,

27.
28,

Separately, .. .

glactrification details within the project.

The project proponent shall ensure 1o plant broad leave trees and their maintenance, The CPCB guidetines in this
regard shall be followed,

The project proponent shall submit within the next 3 months the details on quantification of year wise CER
activities along with cost and other details. CER activities must not be less 2% of the panject cost. The CER
activities shoutd be redated to mitigation of Environmental Pollution and awareness for the same.

The project proponent shall submit within the next 3 months the details of estimated construction waste
generated during the tonstruction period and its management plan

The project proponent shatt submit within the next 3 months the details of segregatian plan of MSW.

The project proponent shall ensure that waste water is properly treated in $7P and maximum amount should be
reused for gardening flushing system and washing ete. For reuse of water for irrigation sprinkler and drip
irrigation system shall be installed and maintained for proper function. Part of the treated sewage, if discharged
to sewer line, shall meet the prescribed standards for the discharged. Under any circumstances untreated sewage
shall not bereused or discharged to municipat sewer hine,

The project proponent shall segregate the liquid bio-medical hospital/nursing home effluent and shal install ETP
of adequite capadty for the treatment.

The project proponent shall submit an estimate of quality of segregated Bio-medical waste of each category,
schedule for training of various categonies of employee invelved in Bio-medical waste management gt various
leveis of Bio-medical waste generation in hospital within next 3 months ta SEIAA U.P.

The project propanent shall engage the agency authorized by UPPCB for Bio-medical 'waste colkectinn,
transpotiation, treatment and disposal,

Authoritation from UPPCB under Bio-medical waste (Management and Handiing} rule, 2016 shall bra sbtained

The project proponent shall install micro solar power plants, toilets in nearby villages, public place or school from
CER fund of the project for which E.C is granted in addition to and water harvesting pits and carbon sequestration
parks / designed ecosystems.

The project proponent will ensure that proper dust control arrangementy are made during construction and
proper display board Is installed at the gte 4 inform the public the steps taken 1o control air peliution as pet the
Construction and Demolition Waste Management Rulas.

The project proponemt shall obtain the forest cliearance and permission of Centrat and State Government as per
taw under the provisions of Forest (conservation} Act, 1980 before the start of work,

Solar energy to be used alternatives on the road and common glaces for illumination to save conventional energy
as por ECBC Code.

The project proponent shall submit within the aext 3 month the data of ground water guality including huonde
paramaeter 10 the kmit of minimum deduction level For 3l six monitoring stations.

Minimum 15% area of the total plot area shail be compulsorily made available fer the green area development
‘mcb:lirg_ﬂupabhzrﬂgmmuuﬂmnﬁmoﬂrsuﬂnutdhaolindigenwsspeciesmdmavheasperm

‘consuftation of local district Forest Officer. q

The waste water generated should be treatet properly In scientific manner i.e. domestic waste water to be
treated in STP and effluent such as RO rejects with high TDS and other chemical bearing effluent shall be treated
Permission from local authority should be taken regarding discharge of excess water into the sewer line.

The height, Construction built up acea of proposed constructioa shall be in accordance with the existing FAR
norms of the competent authority & it should ensure the same along with survey number before approving layaut
plan & before according commencement certificate to praposed work. Plan approving autharity should alsa
ensure the roning permissibility for the proposed project as per the approved development plan of the ares.

Al required sanitary and hygienic measures should be in place before starting construction activities 3nd to be
mainteined throughout the construction phase.

Project proponent shall ensure completion of STP, MSW disposal facility, preen area development prior to
occupation of the buildings.

The project proponent shalt obtain forest clearance under the provisions of Forest {Consesvation) Act, 1986, in
case of the diversion of forest fand for non-forest purpese involved in the project.

The project praponent shall obtain dearance from the Naioral Board for Witdlife, if applicable.

The project proponent shall prepare a Site-Sperific Conservation Plan & Wildife Management #lan and apgroved
by the Chief Wildlife Warden. The recommandations of the approved Site-Specific Conservation Flan / Wildlde
Managemaent Plan shall be implemented in consuttation with the State Forect Department. The implemantaiion
report shalt be furnished along with the soemonthly compliance roport. {in case of the presence of schedula-
species in (he study areal. i
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Gautam Buddha Nagar, U.P., M/s laypee Infratech Ltd.

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air {Prevention &
Contrad of Pollution} Act, 1981 and the Waler (Preveation & Control of Pollution} Act, 1974 from the cancerned
State pollution Control Board/ Committee.

The project proponent shail obtain the necessary permission fram the Central Ground Water Authonty, in case of
drawt of ground water / from the competent authority concerned in case of drawl of surface water required foe
the project.

The project proponent shall obtain avthorization under the Hatardous and other Wasta Management Rules, 2016
25 amended from time to time.

Provision shait be made for the housing of construction labour within the site with all necessary infrastructure and
facilities such as cylinder for cooking, mabile toilets, mobile 5TP, safe drinking water, medical health care. creche
and Firit Aid Room etc.

Adequate drinking water and sanitary facitities shauld be provided for construction workers st the site. Provision
should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated during the
construiction phase should be ensured.

The solid waste generated shouls be property collected and sagregated. Dry/inert solid waste should be disposed
off to the approved sites for fand filling after recovering recyclable maveris).

Corporate Enviranmentsl Responsibidity shall be prepared by the project proponent and the details of the various
heads of expenditure to be submitted as per the guideiines provided i the eeent CER notification Mo 22
85/2017-1A.411 dated D1/05/2018. A copy of resolutinn of board of directors shall be submitted to the autharity. A
fist of beneficiaries with their mobile nos./address should be submitted aong wilh six monthly compliance
rapors. - /

Ho parking shafl be afiowed outside the project boundary,

Digging of basement shall be undertaken in wiew of structural safety of adjacent buildings under
information/consultation with Distriet Administration/Mining Department. Al the topsoil excavated during
construction activities should be stored for use in hortculture Jlandscape development within the project site
Additichal 3oil for leveling of the proposed she shall be generated within the sites [to the extent possibie) so that
naturgl drainage system of the area is protecied and improved.

Surface rain watgr has to be collected in kacchha pond Jor ground water recharging and rngation of horticulture
and peripheral plantation

The approvat of competent authority chali be obtained for stryctural safety of the buildings due to any possibie
earthquake, adequacy of fire ighting equipments etc. as per National Building Code inciuding measures Srom
lighting,

Disposal of muck during construction phase should not create any adverse effect on the neighboring communities
and be disposed off taking the necessary precautions for general safety and health aspects of people, onby in
approved sites with the approval of competent authority.

The diese! generator sets to be used during construction phase should be low sulphur diesal lype and thould
conform to Emvironments {Protection) Rules prescribad Tor air and noise emission standards,

Ambient nolse levels should conform to residential standards both during day and night. Incrementat poliution
loads on the ambient air and noise quality should be closely monltored during construttion phase. Adequate
measuses should be made to reduce ambient ar and- noise level during construction phase, o as 10 conform to
the stipulated standards by CPCB/UPPCH.

The green ares design along the periphery of the plot shall achieve attenuation factar conforming to the day and
night noise standards prescribed for residential ares and polfution also reduced. The open spaces inside the plot

" should be landscaped and covered with grass snd shrubs. Green arez Development shalt be carried out

44,

45,

46.

47.
48,

49.

considering CPCB guidetines including selection of plant species and in consultation with the locat DFO/
Agriculture Dept.
The building should have adequate distance between them to aliow movement of fresh air and passage of natural
light, air and ventilation.
Pavements shall be so comsiructed as to allow Infiltration of surface sun-off of rain water. Construction of
pavements around trees should be able 1o facilitate suitable watering, aeration and nulrition to tha tree.
Roof top water in rainy season s to be discharged into RWH pits for ground wates recharging. Arrangement shail
be made that waste water and storm water da not get mixed.
All the internal drains are to be covered til the disposal point.
This environmental dearance is issued subject 1o fand use venfication. Local authonty / planning authority should
ensute this with respect to Rules, Regulations, Motifications, Government Resolutions, Circulars, ete. issued »f any
Reflecting paint should be ysed on the roof top and side walls of the building 1ower For cooling effecr.

Concealing factual data and information or submission of fa!se)‘fabricated data and failure to comply with any

of the conditions stipufated in the Prior Environmental Clearance attract action under the provition of Enéranmental

Page 11 0f 12
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{Protection] Act, 1985,

Thls Ervironmental Clearance i subject 10 ownership of the site by the project proponents in confirmation
with approved Master Plan for G.B. Nagar. In case of violation; 1t would not be effective and would automatically be
stand cancelled. -

The project proponent has to ensure that the proposed site in not 2 part of any no- development zone as
required/prescribed/indentified under law. In case of the violation this permission shall automatically deemed to be
cancelled. Alio, in the event of any dispute on ownership or lantd use of the proposed site, this Clearance shab
sutomatically deemed So be cancelled.

Further project proponent has to submit the regular &€ monthly cmpﬂance teport regarding general & specific
conditions as specified in the E.C. letter and camply the provision of EIA notification 2006 {3 Amended].

These stiputations would be enforced among others under the provisions of Water {Prevention and Controd of
Pollution) A1, 1974, the Air {Prevention and Control of Pollution) Acy, 1983, the Environment {Protection) Act, 1536,
the Pubiic tiabifity (insurance} Act, 1991 and EiA Notification, 2006 including the mendmanu and rules made
thereafter. :

{Ashish Tiwari}
Membaor Secretary, SEIAA

2018 Dated: As above
Co h u 1 lon to:
1. The Principal Secretary, Department of Environmeant, Govt. of Uttin Pradesh, Lucknow.
2. Advisor, 1A Division, Ministry of Envirpnment, Forests & Clhimate Change, Govt. of India, indira Paryavaran
Bhawan, Jor Bagh Road, Aligan), New Dalhi,
3.  Additional Director, Regional Office, Ministry of Emviranment & Forests, iCeniral Region), Xendriys Bhawan, Sth
" Floor, Sector-H, Afigan}, Lucknow.
4. District Magistrate G.B. Nagar.
5. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomti Nagar,
Lucknow,
6. Copy to Web Master/ guard file.

&

{Ashish Tiwarl)
Member Secretary, SEIRA
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O.A. 906/2024 _ Varsha Agarwal & Ors. vs Union of India _ NGT, New Delhi

From Ashwin Raj Jaiswal <ashwin@pslchambers.com>
Date Sat 19/04/2025 21:02

To secy-moef@nic.in <secy-moef@nic.in>; jaypeeinfratech.investor@jilindia.in
<jaypeeinfratech.investor@jilindia.in>; ronoida@uppcb.com <ronoida@uppcb.com>; sho-
sector126.gb@up.gov.in <sho-sector126.gb@up.gov.in>; Kamalsingh.nliu@gmail.com
<Kamalsingh.nliu@gmail.com>

U 1 attachment (23 MB)
Counter Affidavit on behalf of NOIDA _ Varsha Aragwal & Ors. vs UOL.pdf;

Sit,

Under instruction of and on behalf of our client NOIDA, we hereby serve you the counter affidavit in the captioned
original application pending before Hon’ble National Green Tribunal, Principal Bench, New Delhi.

The copy of counter affidavit is attached to this mail for your convenience.
Kindly be advised that the present service may be deemed as an advance service of the reply affidavit.

Best Regards,
Ashvin Raj Jaiswal
Counsel for Noida

PEIL g

== & Solicitors

Direct: £91 11 4999 1260 | Board: +91 11 4999 1250 | Mobile: +91 8299 595 472
Office: A-220, Defence Colony, New Delhi, India — 110 024

Email: ashwin@pslchambers.com | My LinkedIn

Website: www.pslchambers.com_|_About PSL | PSL LinkedIn

Legal 500 — Winner — Dispute Resolution — Arbitration Firm of the Year [2024]; Tier 1 in Dispute Resolution:
Arbitration [2024, 2023, 2022, 2021, 2020]

Benchmark Litigation — Ranked in International Arbitration, Construction, Commercial and Transactions,
Insolvency and Government and Regulatory [2024, 2022, 2021, 2020, 2019, 2018];

AsialLaw — Recommended Firm in Dispute Resolution, Insolvency and Bankruptcy and Construction [2023, 2022,
2021, 2020]

India Business Law Journal — Winner — Indian Law Firm Awards in Arbitration and ADR [2022]

IFLR1000 — Notable Firm in Insolvency & Bankruptcy [2022, 2021]

Asia Legal Business — Ranked as Arbitration Law Firm of the Year and Dispute Resolution Boutique Law Firm of
the Year [2024];

Expert Guides, Asia Pacific - Arbitration Expert [2020, 2021]

Forbes India — Tier 1 Tier in Arbitration & Insolvency [2021]

Strictly Confidential - Attorney-Client Privileged Communication

The contents of this email (including any attachments) are confidential and privileged and only intended for the
recipient(s) addressed above. If you received this email by error, please notify the sender immediately and destroy it
(and all attachments) without reading, storing and/or disseminating any of its contents (in any form) to any petson.
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